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OFFICIAL NOTICES
Sub:

Notice is given under Rule 41(1) of Geographical Indications of Goods (Registration &
Protection) Rules, 2002.

1.

As per the requirement of Rule 41(1) it is informed that the issue of Journal 132 of the
Geographical Indications Journal dated 13th March, 2020 / Phalguna 23, Saka 1941 has
been made available to the public from 13th March, 2020.
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NEW G.I APPLICATION DETAILS
App.No.

Geographical Indications

Class

Goods

640

Naga Cucumber

31

Agricultural

641

Tirur Betel Leaf (Tirur Vettila)

31

Agricultural

642

Harmal Chilli

30

Agricultural

643

Judima

33

Agricultural

644

Pithora

2 & 19

Handicraft

645

Mau Saree

24 & 25

Textiles

646

Coconut Vinegar

30

Food Stuff

647

Lahaul Socks and Gloves

23

Textiles

648

Uttarakhand Aipan Craft

27

Handicraft

649

Uttarakhand Jyan Salt Tea

30

Agricultural

650

Kumaon Chyura Oil

30

Agricultural

651

Munsyari Razma of Uttarakhand

31

Agricultural

652

Uttarakhand Ringal Craft

27

Handicraft

653

Uttarakhand Tamta Product

27

Handicraft

654

ttarakhand Thulma

27

Handicraft

655

Goan Khaje

30

Food Stuff

656

Manjusha Art

16

Handicraft

657

Tikuli Art

16

Handicraft

658

Sohrai Painting

16

Handicraft

659

Soh-Shang

31

Agricultural

660

Kuttiattoor Mango (Kuttiattoor Manga)

31

Agricultural

661

Agra Stone Craft

19 & 20

Handicraft

662

Edayur Chilli (Edayur Mulaku)

31

Agricultural
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663

Chinnor Rice

30

Agricultural

664

Aligarh Lock

6

Handicraft

665

Bakhira Metal Product

21

Handicraft

666

Banda Shazar Patthar Craft

14

Handicraft

667

Nagina Wood Craft of Uttar Pradesh

20

Handicraft

668

Pratapgarh Aonla

31

Agricultural

669

Nagri Dubraj

30

Agricultural

670

Amroha Dholak

15

Handicraft

671

Mahoba Gaura Patthar

14

Handicraft

672

Hathras Hing

30

Food Stuff

673

Mainpuri Tarkashi

20

Food Stuff

674

Sambhal Horn Craft

20

Food Stuff

675

Kanyakumari Cloves

30

Agricultural

676

Bengal Muslin

24 & 25

Textiles

677

Patchwork of Rampur

24, 25 & 26

Textiles

678

Bareilly Terracott

21

Handicraft

679

Kovai Kora Cotton Sarees (Logo)

24 & 25

Textiles

680

Myndoli Banana

31

Agricultural

681

Morena Gajak

30

Food Stuff

682

Assamese Gamocha

24 & 25

Textiles

683

Osmanabadi Goat

31

Agricultural

684

Spiti Chharma (Seabuckthorn)

31

Agricultural

685

Alibag White Onion

31

Agricultural
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PUBLIC NOTICE
Dated 26th February, 2010

No.GIR/CG/JNL/2010

WHEREAS Rule 38(2) of Geographical Indications of Goods (Registration and Protection) Rules,
2002 provides as follows:
“The Registrar may after notification in the Journal put the published Geographical
Indications Journal on the internet, website or any other electronic media.”
Now therefore, with effect from 1st April, 2010, The Geographical Indications Journal will be
Published and hosted in the IPO official website www.ipindia.nic.in free of charge. Accordingly, sale
o f Hard Copy and CD-ROM of GI Journal will be discontinued with effect from 1st April, 2010.

Registrar of Geographical Indications

GI Journal No. 132

7

March 13, 2020

Advertised under Rule 41 (1) of Geographical Indications of Goods (Registration & Protection) Rules,
2002 in the Geographical Indications Journal 132 dated March 13, 2020
G.I. APPLICATION NUMBER – 263
Application Date: 28-11-2011
Application is made by Chios Gum Mastic Growers Association at Konstantinou Monomaxou, Post code
821 00, Greece for Registration in Part A of the Register of Chios Mastiha under Application No. 263 in
respect of Elastic Gum and Natural Resins falling in Class – 30 is hereby advertised as accepted under
Sub-section (1) of Section 13 of Geographical Indications of Goods (Registration and Protection) Act,
1999.
A)

Name of the Applicant

:

Chios Gum Mastic Growers Association

B)

Address

:

Chios Gum Mastic Growers Association,
Konstantinou Monomaxou,
Post code 821 00, Greece
Address of Service in India:
Boazz Law Chambers
405 Churchgate Chambers, 5 New Marine
Lines, Churchgate, Mumbai – 400 002,
Maharashtra, India.

C)

Name of the Geographical Indication :

D)

Types of Good

E)

Specification:

CHIOS MASTIHA

:

Class 30 - Elastic Gum and Natural Resins.

Chios Mastiha (gum mastic) is the name of elastic gum which is extracted from the trunk &
branches of the Mastiha tree which is an evergreen shrub also referred to by its generic name of
skins in Greek. The scientific name of Mastiha is Pistacia Lentiscus var. Chia/ Chios variety of the
Anardiaceae family. Mastiha is traditionally produced in tears and droplets often known as the
“Tears of Chios”.
The mastic tree belongs to the Lentisk family. The Lentisk trees are an essential part of the tree
family of Makkai/ Maquis vegetation that is found across the Mediterranean region. However, the
mastic tree growth is confined to 24 villages located in the southwestern and extreme southern
part of the Chios island namely; Mesta, Olimpi, Pirgi, Amolia, Kalamoti, Patrika ,Kini, Vouno,
Nenita, Katarraktis ,Kallimassia, Mesa Didima, Mesta, Exo Didima, Mirmigi, Tholopotami, Agios
Georgios, Vessa, Elata, Lithi, Vavili, Thimiana,Nenita, Flatsia and Neochorio where it is cultivated
and flourishes. These 24 mastic growing villages being medieval settlements are collectively
referred to as “Mastihohoria”. In fact, Mastiha lends its names to the mastic villages.
Mastiha cultivation is a family run occupation and the knowledge and skills are passed down from
generation to generation. To this date, residents of the Mastihohoria take part in the various
stages of traditional mastic cultivation regardless of gender or age. Mastiha is believed to have
GI Journal No. 132
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been planted since antiquity, connected with traditions, historical events and cultural exchanges,
arriving untouched till nowadays, sculpted with the culture of the Eastern Mediterranean, which is
far powerful than ever owing to its scientifically proven beneficial and therapeutic unique
properties.
The purpose and aim of Mastiha cultivation is directly linked with the traditional, health and social
purposes of the whole island. The cultivation of mastic helps forge bonds between the cultivators
who lend a hand to the others. The whole process also serves to perpetuate collective memory
through a rendition of tales and stories.
The contributory factors to the growth and flourishing of Mastiha cultivation in the delineated area /
region is inseparably connected to southern Chios and is as follows:
a) The microclimate of the area. Chios has an elongated shape surrounded on the northern side
by forested mountains which retain moisture and weaken the north winds. Therefore the
southern hilly portions acquire a distinct climate which is mild in winter and very dry in
summer. This coupled with the soil conditions being alkaline volcanic soil makes it conducive
to the growth of Mastiha.
b) The 2nd factor at play is Eugenics. Reference to Mastiha finds a place in written works since
the 5th century which speaks of the cultivators of the Chios Lentisk’s identifying tress which
provided more and better resin. They exploited and multiplied them to create new plantations
with characteristics of the native’s ones. Over the centuries, this methodical eugenics has
created a new kind of Lentisk which produced more Mastiha. Modern botany recognized it as
distinct variety with the name of Pistacia Lentiscus var. Chia / Chios variety of the
Anardiaceae family; and
c) The 3rd factor was good management by the ancient inhabitants of Mastihohoria who,
systemized the cultivation of Lentisk, standardized the product and put it on the market.
Chios Mastiha is famous the world over on account of its exquisite therapeutic properties and its
unique aroma. Its uniqueness is emphasized by its multi-usefulness and the fact that it forms part
of the culture of different people and civilizations, especially in the East Mediterranean. Chios
Mastiha, often described as “a tear that pleases, perfumes, relieves and heals”, has a variety of
applications and uses, being a main ingredient in the food and drink industry, in the
pharmaceutical, the chemical industry, the cosmetics and the perfume industry. In addition, its
exported across the globe, forming the basis of production of a great variety of products, such
as: bakery items, sweets, jams, preserves, ice-creams, chocolates, chewing gums, candies,
beverages, tea, coffee, dairy products, pasta, sauces, liquors, dietary supplements, oral hygiene
products, surgical sutures, a spice, compressors for burns, dental floss, soap, cosmetics, scented
candles, essential oils, an ingredient used in the preparation of holy oil in Churches, varnishes, it
is believed to be used for embalming in ancient Egypt and as a resin based adhesives.
The cultivation of Chios Mastiha has the distinction of being purely chemical-free and organic.
Owing to its benefits as listed above, the demand by customers for the Chios Mastiha across the
globe can hardly be over emphasised.
F)

Description:
Chios Mastiha ( gum mastic) is air dried, resinous exudation from the Pistacia Lentiscus var. Chia/
Chios variety of the Anardiaceae family which is an evergreen shrub native to the 24 villages in
the south western and extreme southern part of the Chios island part of the Chios island
collectively referred to as the Mastihohoria ( mastic villages). Mastiha is indigenous to the
Mastihohoria. The entire process of production must take place in the delimited geographical
zone. It is only on the island of Chios that Mastiha is produced in the traditional manner which is
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known for over than 3000 years. It is the islands living legacy passed down through generations of
Mastiha cultivators. It has medicinal, pharmaceutical and industrial applications as well.
It is a 100% natural product containing no harmful substances or additives which could have
damaging effects for the consumer.
Mastiha’s Appearance is transparent / opaque crystalline granules in a teardrop shape. Its colour
is off-white to yellowish and it has balsamic, green and rustic odour.
Mastiha’s characteristics are:
Density (20 oC)
:
Melting Range
:
Hygroscopicity
:
Humidity
:
Total Ash
:

0,45 - 0,55 gr/ml (gr/ml) (20 ˚C)
> 85οC
Medium
5 ±2 % (including Chios Mastiha oil)
Max. 0.5 %

Mastiha’s chemical composition is:
Essential Oil – Mastic Oil
Masticadienonic acid
Isomasticadienonic acid
Other triterpenic acid, aldehydes & alcohols
Poly -β-myrcene (natural Polymer)
G)

:
:
:
:
:

1-3%
8-15%
8-15%
44-58%
25-30%

Geographical area of Production and Map as shown in page no: 16
Mastiha grows in Mastihohoria ("the mastic villages" in English) comprises 24 villages namely;
Mesta, Olimpi, Pirgi, Amolia, Kalamoti, Patrika ,Kini, Vouno, Nenita, Katarraktis
,Kallimassia, Mesa Didima, Mesta, Exo Didima, Mirmigi, Tholopotami, Agios Georgios,
Vessa, Elata, Lithi, Vavili, Thimiana,Nenita, Flatsia and Neochorio .These villages are located
in the southwestern and extreme southern part of the Chios island. Chios island is the biggest
island in the Aegean sea in Greece and is famous the world over, since ancient times for Mastiha
cultivation/ production.
Geographical Position of the area which encloses the Mastihohoria:
38° 20' 18° N 26° 03' 50° E /
38° 08' 59° N 26° 00' 45° E /
38° 16' 06° N 25° 52' 34° E /
38° 14' 03° N 26° 06' 57° E

H)

Proof of Origin (Historical records):
The mastic tree belongs to the Lentisk family. The Lentisk trees are an essential part of the tree
family of Makkai/ Maquis vegetation that is found across the Mediterranean region. However, the
mastic tree growth is confined to 24 villages located in the southwestern and extreme southern
part of the Chios Island. These 24 mastic growing villages being medieval settlements are
collectively referred to as “Mastihohoria”. In fact, Mastiha lends its names to the mastic villages.
Attempts were made to grow the Mastiha tree in other parts of the Mediterranean but all such
efforts bore no fruition.
The contributory factors to the growth and flourishing of Mastiha cultivation in the delineated area /
region is inseparably connected to southern Chios and owes it to the microclimate of the area,
eugenics and the good management by the ancient inhabitants of Mastihohoria who, systemized
the cultivation of Lentisk, standardized the product and put it on the market. It is only in Chios
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that, these trees acting in conjunction with nature give pleasure, relief and healing through the
precious tears of Mastiha. Chios is justifiably connected to Mastiha. There is even a version that
the name Chios is of Phoenician origin and stands for Mastiha.
Legend has it that, the reason behind the mastic tears is on account of St. Isidore, who was a
Christian sailor in the Imperial Roman fleet, was martyred on Chios during the reign of Emperor
Decius in the third century, and was dragged by horses on the rough terrain of Chios. It is
believed that when the Lentisk trees saw his suffering, they cried tears of Mastiha. In reality, it is
said that when you see a Mastiha tree for the first time, it will seem like the tree is crying. That is
on account of the fact that the resin on the trees looks like teardrops.
In the writings of Herodotus in the 5th Century B.C, one can find the first ever written account of
Mastiha wherein he has mentioned that the Greeks used to chew on dried resin from the Mastiha
trees barks which was beneficial for the oral cavity and the stomach.
In fact, Mastiha is the world’s first ever chewing gum.
The Mastic has been harvested for over 3,000 years since Greek Antiquity. The word mastic is
derived from Greek word “mastichein” which stands for "to gnash the teeth". Mastic is also the
source of the English word “masticate”.
The actual mastic 'tears' was mentioned by Hippocrates for the first time. It was Hippocrates who
used mastic for the prevention of digestive problems, colds and as a breath freshener.
History bears witness to the fact that the Mastic Trees, which were emblematic of the Chios
island, have been the center of repeated conquests by the Romans, the Byzantines, the Genoese
and the Ottoman Empire.
It was under the Byzantine Empire, mastic trade was made the emperor's monopoly. With
Byzantium’s decadence, several oriental nations have obstinately claimed Chios island, in order to
be able to control Mastiha‘s exclusive trade.
It was under the Roman Empire, Emporios, which was a small port in the south, became the
export station for Mastiha. Roman emperors used mastic along with other ingredients in the
making of spiced wine referred to as conditum paradoxum.
In the 14th century (1346 1556), the Genoese, who ruled over the island for two centuries, went
so far as to build the fortified medieval Mastihohoria, or mastic-producing villages. This was in
order to protect the villages against pirate invasions in the middle ages. The villages were built
around the Mastiha plantations as a natural fortress/ defense wall to protect the villagers from
marauders that scourged the Aegean back in Medieval times. Under the Genoese rule, that
mastic cultivation was systemized and the villages itself acquired its ultimate form. The mastic
villages were fortress-like, out of sight from the sea, surrounded by high walls and with no doors at
street level and the villages were entered into only by use of ladders, in order to protect the sap
from invaders. Despite ravages of time and disasters suffered through the centuries, the
Mastihohoria remains to this day, a cultural heritage monument. During the Genoese rule,
Mastiha was exported to Turkey, Asia Minor, Crimea, Syria, Egypt, and the rest of Europe and
Northwest Africa.
The extent of demand for Chian goods at this time is evident in the following incident. Pope
Alexander VI in 1512, wishing to flatter the English King Henry VIII, sent a galleon to London
loaded with wine, black and red marble, almonds, honey, oil, rosewater, flower extracts, Mastiha
liquor and Mastiha.
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In 1822, the island suffered a devastating massacre by the Ottoman invaders. However, the
people of Mastihohoria were exempted from payment of taxes because of the economic
importance of mastic. The Sultan of the Ottoman Empire, Selim II ensured that the finest mastic
crop was sent to his harem as it served as a breath freshener, for cosmetics and having healing
properties. It was through the Ottoman rule of Chios that, mastic was worth its weight in gold. The
penalty for stealing mastic was execution by order of the Sultan. Another significant moment came
in 1848 when, the underling ruling the mastihohoria asked for a free-trade agreement for Mastiha,
which was duly ratified in 1850 and which allowed the local producers to sell their harvests on the
free market and pay their taxes in cash, rather than Mastiha. Sakız Adası in Turkish stands for the
“Island of gum” i.e. the Island of Chios.
Today Mastiha is produced in 24 villages that are listed as traditional or landmark settlements by
the Hellenic Ministry of culture.
World War I and confrontation with Turkey followed soon after which caused a severe blow to
business including that of Mastiha cultivation. When war ended and there was return of stability,
Mastiha growers could finally restart the cultivation procedure. But the product failed to regain its
past prestige. That difficult situation captured the State’s attention and in 1938 Law No. 1390 was
finally promulgated, thereby founding the Mastiha Growers Association, with the compulsory
participation of all growers as members. The law included the following: “With the purpose of
protecting Chios Mastiha by way of the systematization of its production, its gathering, its
packaging, its processing and its joint trade, this law hereby imposes the compulsory cooperative
organization of all Chios Mastiha growers”. The Association started its operations the year after
Law 1390 was published, i.e. in 1939. It is the collective representative organ of 20 primary
cooperatives founded in the 24 Mastiha villages (Mastihohoria) of southern Chios. Today, Chios
Mastiha Growers Association has approximately 5000 members who cultivate 1,500,000 Mastiha
plants systematically every year and is among the largest organizations in North Aegean
periphery. The Association is responsible for the production, distribution, protection and promotion
of Chios Mastiha.
I)

Method of Production:
Mastiha cultivation/production is a family occupation which involves labour and care right through
the year.
Work commences in December of any given year when, the top dressing of the shrubs and
natural top dressing of the leaves of the tress is undertaken.
In mid-January and right through February, the top branches are pruned so that the shrubs
acquire a distinct shape that is conducive to the clear flow / entry of light and air enabling the
resins to dry.
In March and April, the ground is dug up to be renewed and the weeds are cleared.
In early summer, the ground surrounding the shrub is swept in circular area called tables and the
ground is cleared to enable identify and collect the Mastiha which drops. White soil (being calcium
carbonate) is spread on the table to create a smooth surface. This is to enable the Mastiha when
dropped, becomes visible and makes collection of the Mastiha easy. The white soil does not in
any way effect the natural and chemical properties of Mastiha or its brightness. The more
meticulous the table, brighter is the Mastiha.
The incisions known as Kentos / carving small scars on the barks of the tree is carried out through
the month of August and forms the most crucial stage in the entire process and may continue till
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September . This is done with the help of an iron tools which are small in size with grooved ends
called Kentitiri. Scars are made both on the main branches and the skin of the barks beginning
from the lower end of the trunks and moving up the branches. The number of incisions on a
Mastiha tree depends on the size and age of the shrubs which can range from 10 to 20 and can
go up to 100 incisions. This process takes place twice a week and takes up to 5 to 6 weeks. The
incisions from which the Mastiha oozes out from has to be made in such a manner that the tree is
not damaged needlessly and this is borne in mind by the Mastiha cultivators. The Mastiha tree
has the property to cure/ heal its wounds with the resins that ooze out. The Mastiha resin drops
from the tree and solidifies on the ground. By the 15th of August, the gathering of Mastiha is done
using a special tool called timiteri. The larger chunks called Pites is first collected. The next
gathering of the Mastiha on the trunks called the tears follows in 15 to 20 days from the first
carving followed by the Mastiha hanging from the branches called the “fliskaria”. The rest of the
Mastiha is collected by using the brooms or using one’s own hands. Once done, the Mastiha is
collected and stored in wooden boxes. The cultivators have to wait for it to be cold to help them
separate and remove impurities, pebbles, soil and twigs. Once done, it is taken home and divided
by the women according to the size of the Mastiha to remove impurities using spiky tools. The
entire process takes time, starting from autumn to spring. The task is laborious and tedious and
hence, carried out in teams. The entire process of Mastiha production and cleaning (done
painstakingly by hand, and includes sifting, sorting and washing using natural spring water) is free
from chemicals and additives and has remained unchanged through the centuries. The primitive
tools used by the cultivators, backed by the cleaning methods, the garments used by the
cultivators and the medieval settlements in Southern Chios combined with the virtually untouched
natural environment of the region, is undeniable proof of the historical continuity of this product.
The total produce is then taken to the Chios Mastiha Growers Association where they assemble
the total production within a six-month period of time, processes the product, packages it and
manages the international trade of different types of Mastiha according to its size (pita, large or
small chunks), and of Mastiha products such as ELMA chewing gum, Mastiha oil, Mastiha oil
water and Mastiha powder. It is worth mentioning that, Mastiha production process has remained
practically unchanged by time, something that unbreakably connects it to the historical tradition of
Southern Chios.
J)

Uniqueness:
The mastic is an evergreen shrub/ tree which belongs to the Lentisk family. Mastiha is traditionally
produced in tears and droplets often known as the “Tears of Chios”. The Lentisk trees are an
essential part of the tree family of Makkai/ Maquis vegetation that is found across the
Mediterranean region. However, the mastic tree growth is confined to 24 villages located in the
south western and extreme southern part of the Chios Island. These 24 mastic growing villages
being medieval settlements are collectively referred to as “Mastihohoria”. In fact, Mastiha lends its
names to the mastic villages. Attempts were made to grow the Mastiha tree in other parts of the
Mediterranean but all such efforts bore no fruition.
The contributory factors to the growth and flourishing of Mastiha cultivation in the delineated area /
region is inseparably connected to southern Chios and owes it to the microclimate of the area,
eugenics and the good management by the ancient inhabitants of Mastihohoria who, systemized
the cultivation of Lentisk, standardized the product and put it on the market. It is only in Chios that,
these trees acting in conjunction with nature give pleasure, relief and healing through the precious
tears of Mastiha. Herein lies its uniqueness. Chios is justifiably connected to Mastiha. There is
even a version that the name Chios is of Phoenician origin and stands for Mastiha.
The Mastiha tree grows to a height of 2 to 3 meters and reaches its maximum height of 5 meters
in 40 to 50 years. It has a total life span of more than 100 years. It starts producing Mastiha in the
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5th to the 6th year of its life with the maximum yield produced well after the 15th year. Its yield starts
regressing after 70 years. The annual yield of a Mastiha tree varies from 150 to 200 grams and
may even go up to a maximum yield of 2 kilograms.
As a tree, Mastiha is resilient with minor demands. It can survive on arid and rocky land with poor
soil and can survive drought but is sensitive to frost and cold. Its roots survive on the soil surface.
More often than not, it is the male trees that are cultivated owing to their being relatively more
productive viz a viz the female ones.
New cultivations are produced from branches/ grafts and old cultivations are renewed from
offshoots, suckers or layering.
Mastiha‘s uniqueness stems from it cultivation solely confined to Mastihohoria, its exquisite
therapeutic properties and to its unique aroma. Its uniqueness is emphasized by its multiusefulness and the fact that it forms part of the culture of different people and civilizations,
especially in the East Mediterranean. Chios Mastiha, often described as “a tear that pleases,
perfumes, relieves and heals”, has a variety of applications and uses, being a main ingredient in
the food and drink industry, in the pharmaceutical, the chemical industry, the cosmetics and the
perfume industry. In addition, its exported across the globe, forming the basis of production of a
great variety of products, such as: bakery items, sweets, jams, preserves, ice-creams, chocolates,
chewing gums, candies, beverages, tea, coffee, dairy products, pasta, sauces, liquors, dietary
supplements, oral hygiene products, surgical sutures, a spice, compressors for burns, dental
floss, soap, cosmetics, scented candles, essential oils, varnishes, believed to be used for
embalming in ancient Egypt and as a resin based adhesives. In addition, Mastiha has always
been one of the ingredients in holy oil distributed to Church. In fact, Mastiha is the world’s 1st
chewing gum.
The scientific community though belatedly but with sound scientific methodologies has come to
corroborate and document the therapeutic action of Chios Mastiha. It has now been scientifically
proved that the Chios Mastiha displays beneficial action against digestive disorders, contributes to
oral hygiene, displays significant antimicrobial and anti-inflammatory action, is a natural
antioxidant, an also aids in trauma healing and skin regeneration. As on date there are a number
of reports in international medical journals which corroborate the historically recorded properties of
Chios Mastiha. This is based on the results of laboratory studies and clinical trials carried out by
independent researchers in Greece and abroad, and have revealed that Chios Mastiha possesses
unique beneficial and therapeutic properties.
K)

Inspection Body:
AGROCERT
Address: Patission & Androu 1, Postal Code 11257 Athens Greece.
Tel: 210 - 8231277
Fax: 210 – 8231438
Website: www.agrocert.gr
Email: info@agrocert.gr

L)

Others:
1) Since 1997, Chios Mastiha has been identified as PDO, subject no. 123/1997 Regulation
(LO224/ 24-1-97) of EU & has been regd. in the relevant community list of PDO Products.
PDO mark allows growers to promote their products and consumers to buy quality products.
The data pertaining to its registration is available and is publicly accessible in its database
DOOR.
The
web
address
of
this
electronic
database
is:
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2)
3)
4)

5)

GI Journal No. 132

http://ec.europa.eu/agriculture/quaility/door/list.html. It has been protected in the member
state of origin since 14.1.1994.
By virtue of UNESCO’s inclusion of traditional mastic cultivation on its Representative List of
Intangible Cultural Heritage and Humanity in 2014, focus is placed on the diachronicity and
sustainability of Chios Mastic.
The popularity of Chios Mastiha across the globe has resulted in a wide customer base .Chios
Mastiha is exported to over 35 countries with 90% of the total produce of Chios Mastiha being
exported on an annual basis.
Chios Mastiha Growers Association is concerned with the organization, management, support
to the growers including legal protection for Chios Mastiha, coordination and support to
scientific research pertaining to Mastiha, research & development of new products, the
promotion and distribution and trade of the Mastiha / Mastiha products. The Vision of this
agricultural cooperative is “to introduce Mastiha to all consumers through modern and healthy
products, to demonstrate that unique and special spice gifted with a distinctive flavour &
aroma, but also with considerable & certified therapeutic qualities”; and
Chios Mastiha is a family run operation and it is the main source of income in the region and
brings in foreign exchange as well.
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Advertised under Rule 41 (1) of Geographical Indications of Goods (Registration & Protection) Rules,
2002 in the Geographical Indications Journal 132 dated March 13, 2020
G.I. APPLICATION NUMBER – 347
Application Date: 28-11-2011
Application is made by Consorzio Per La Tutela Del Formaggio Gorgonzola at Via Andrea Costa, 5/C
28100 Novara, Italy for Registration in Part A of the Register of Gorgonzola under Application No. 347 in
respect of Cheese falling in Class – 29 is hereby advertised as accepted under Sub-section (1) of Section
13 of Geographical Indications of Goods (Registration and Protection) Act, 1999.
A)

Name of the Applicant

:

Consorzio Per La Tutela Del Formaggio
Gorgonzola

B)

Address

:

Consorzio Per La Tutela Del Formaggio
Gorgonzola,
Via Andrea Costa, 5/C 28100 Novara, Italy.
Address of Service in India:
D. P. Ahuja & Co.,
14/2 Palm Avenue,
Kolkata – 700 019,
West Bengal, India.

C)

Name of the Geographical Indication:

D)

Types of Goods

E)

Specification:

GORGONZOLA
Class 29 - Cheese

:

The Gorgonzola is a straw-white raw-paste cheese with blue-green and/or blue-grey stripes due
to the marbling procedure, i.e. the development of moulds during the ripening phase, that lend a
unique taste, flavour and texture to this cheese.
Gorgonzola cheese designates the raw-paste mouldy cheese made exclusively from pasteurised
whole cow’s milk.
The nutritional and organoleptic characteristics of this cheese are unrivalled, just like its taste and
creamy texture.
Top-quality fodder for milk cows is grown widely. In addition, the traditional cheese-making
techniques have been developed over the years: the injection of Penicillium roqueforti spores
and selected yeasts, the addition of calf rennet at a suitable temperature, dry salting and paste
drilling operations during the ripening period ensure the final organoleptic characteristics and
colours of the Gorgonzola cheese.
According to the weight, taste and ripening level, this cheese can be “sweet”, with a delicate
flavour and a soft and creamy texture. Its weight is between 9 and 13.5 kg. This variety is
matured between fifty and one hundred and fifty days. In addition, the “Spicy” Gorgonzola has a
very spicy taste and a denser paste texture, with a higher number of blue-green and/or blue-grey
veins than the “sweet” version. Again, its weight must be between 9 and 13.5 kg, but it is
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matured between eighty and two hundred and sixty days. Finally, the “small spicy” Gorgonzola,
with a very spicy taste and intense blue-green and/or blue-grey veins. Its texture is slightly friable
and denser than the “spicy” type. It weighs between 5.5 and 9 kg. This cheese should be
matured between sixty and two hundred days.
A small number of selected ingredients are used for the production of the Gorgonzola:
pasteurised whole cow milk from the area of origin, calf rennet, salt, milk enzymes, selected
yeasts and moulds. The microbial contribution is essential for the achievement of specific
characteristics of the Gorgonzola, including its veins.
Proteolysis and lipolysis bio-chemical processes that take place in the curd during the ripening
phase cause deep modifications in the cheese texture, that - in addition to its capacity to retain
moisture - determine the typical creamy texture of the Gorgonzola cheese.
During the ripening phase, the Gorgonzola changes deeply as a consequence of the complex
bio-chemical phenomena due to the action of micro-organisms. The lactic microflora - that
initially favours the acidification of curd - decreases during the ripening phase and moulds
consume the lactic acid and neutralise the pH of the paste. In this context, intense phenomena of
protein and lipid digestion take place, with the formation of the aromatic compounds at the basis
of the unique sensory profile of the Gorgonzola. In addition to the evolution of organoleptic
features, the typical grey and/or pink rind develops according to specific characteristics of the
ripening environment.
The bio-chemical processes during the ripening phase result in a final product having the above
mentioned nutritional composition.
The Gorgonzola is very easy to digest. Basically, during the ripening phase, the Gorgonzola
cheese is pre-digested by its typical micro-organisms. Micro-organisms alternate during the
process and bring about modifications in the curd components, that are demolished into simpler
compounds, which are easier to digest and absorb. Milk bacteria consume the lactose and
moulds hydrolyse a part of large curd proteins, thus obtaining free amino acids and peptides, and
releases fatty acids from triglycerides.
The main free fatty acids that are found in ripened cheese are: lauric (dodecanoic) acid, myristic
(tetradecanoic) acid, palmitic (hexadecanoic) acid, stearic (octadecanoic) acid and oleic
(octadecanoic) acid.
According to recent researches, amongst the peptides produced by casein hydrolysis, some may
play various biological roles. In particular, some peptides are active factors against hypertension
and thrombosis.
The levels of fatty acids and free amino acids increase according to the fungal mycelium activity in
the cheese and it is usually higher in the spicy version of the Gorgonzola.
Amino acids and fatty acids can also be turned into other molecules, with effects on taste and
flavour.
The Gorgonzola cheese is also rich in micro-nutrients, in particular calcium, phosphorus, vitamin A
and B12, folates and zinc.
From a nutritional point of view, the Gorgonzola as a whole offers a very interesting composition.
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The nutritional and organoleptic characteristics of this cheese are unrivalled, just like its taste and
creamy texture.
F)

Description:
The Gorgonzola is a blue cheese made exclusively from pasteurised whole cow milk. Its
straw-white raw paste is dense and shows the typical blue-green and/or blue-grey veins, due
to the development of mould (marbling).
The cheese marketed under the ‘Gorgonzola’ must have the following characteristics:
- cylindrical shape, with flat faces;
- straight side, with a minimum height of 13 cm;
- wheel diameter between 20 and 32 cm;
- grey and/or pink rind, non-edible;
- paste: homogeneous, white and pale yellow, with characteristic blue-greenish and/or grey-blue
veins due to the development of mould (marbling);
- fat content in the dry matter: minimum 48%.
The cheese marketed under the ‘Gorgonzola’ may be placed on the market in the following types:
1.
large wheel, ‘mild’ type: from 9 to 13.5 kg, with a mild taste and a maturation period of a
minimum of fifty days and a maximum of one hundred and fifty days;
2.
large wheel, ‘strong’ type: from 9 to 13.5 kg, with a pronounced strong taste and a
maturation period of a minimum of eighty days and a maximum of two hundred and seventy
days;
3.
small wheel, ‘strong’ type: from 5.5 to less than 9 kg, with a pronounced strong taste and a
maturation period of a minimum of sixty days and a maximum of two hundred days.
The cheese marketed under the ‘Gorgonzola’ is distinguished by two identifying marks that are
affixed in the defined production and maturation area, with the purpose of enabling the authorised
inspection body to verify, before said marks are affixed, that the product has the organoleptic and
qualitative characteristics described in this product specification.
The two marks are:
1.
an identifying mark bearing the identification number of the dairy that is affixed on each flat
face of the cheese at the point of production using the specific stamps distributed by the
Consortium appointed by the Italian Ministry for Agricultural, Food and Forestry Policies for
the protection of ‘gorgonzola’;
2.
an identifying mark guaranteeing the authenticity and traceability of the product as per
Official Gazette of the Republic of Italy, General Series, No. 127 of 15 May 1975, Second
Part - that is affixed on the goffered aluminium foil that is wrapped around the whole wheels
and the horizontally-cut half wheels, once the product has acquired the requisite
characteristics to be placed on the market, in a manner that allows the dairy identification
mark to remain clearly visible on the flat face of the cheese, as well as around any cut
portions, without prejudice to the provisions of article 4 regarding pre-packaged portions;
the goffered aluminium foil also bears the ‘Gorgonzola’ Protected Designation of Origin, with
the EU PDO symbol, and, in the cases of large wheels, small wheels, horizontally-cut half
wheels and portions of strong ‘Gorgonzola’, the word ‘piccante’ written next or below the
‘Gorgonzola’ Protected Designation of Origin, using a smaller type face than that used for
the aforementioned designation.
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G)

Geographical area of Production and Map as shown in page no: 26
The production and maturation area for the cheese marketed under the ‘Gorgonzola’ PDO
comprises the entire territory of the provinces of Bergamo, Biella, Brescia, Como, Cremona,
Cuneo, Lecco, Lodi, Milano, Monza, Novara, Pavia, Varese, Verbano-Cusio-Ossola, Vercelli, as
well as the following municipalities of the Province of Alessandria: Casale Monferrato, Villanova
Monferrato, Balzola, Morano Po, Coniolo, Pontestura, Serralunga di Crea, Cereseto, Treville,
Ozzano Monferrato, San Giorgio Monferrato, Sala Monferrato, Cellamonte, Rosignano
Monferrato, Terruggia, Ottiglio, Frassinello Monferrato, Olivola, Vignale, Camagna, Conzano,
Occimiano, Mirabello Monferrato, Giarole, Valenza, Pomaro Monferrato, Bozzole, Valmacca,
Ticineto, Borgo San Martino and Frassineto Po.
The natural factors are linked to climatic conditions in the defined geographical area, which foster
an abundance of quality fodder for dairy cows and the development of the microbiological agents
responsible for the organoleptic characteristics and colouring of the cheese. As regards human
factors, in addition to the historic importance of the cheese in the local economy, it should be
noted that the complex operations to which ‘Gorgonzola’ is subjected are based on traditional craft
cheese-making techniques: the inoculation of the milk with lactic acid bacteria and a suspension
of Penicillium spores and selected yeasts together with the addition of calf rennet at the ideal
temperature, dry salting and the characteristic perforation of the paste during maturation have
been handed down over the centuries in the defined geographical area.
The abundance and quality of the fodder for dairy cows, together with traditional cheese-making
techniques, including, in particular, the inoculation of the Penicillium spores, dry salting and the
perforation of the paste during maturation, ensure the organoleptic characteristics and colouring of
‘Gorgonzola’.

H)

Proof of Origin (Historical records):
Gorgonzola is an ancient cheese type: according to historical information, the Gorgonzola cheese
was first produced in the town of Gorgonzola, near Milan, in the year 879. Other sources state that
it was created in Pasturo (Valsassina), where natural caves with a constant ambient temperature
between 6°C and 12°C are ideal for the ripening of the Gorgonzola.
As narrated by Merino and Alvarado, legend has it that a herdsman of the Po Valley suddenly
realised that some of his cattle were out of control, so he left his lunch in the cave where he was
having rye bread and fresh cheese made from cow milk. Some weeks later, he decided to go and
look for the food he left in the cave. The bread had gone off and light blue veins had appeared all
over the cheese. The herdsman tasted it and found it delicious. His colleagues heard about this
and repeated the experiment, thus creating the Gorgonzola.
Most probably, the first name of the Gorgonzola was “stracchino di Gorgonzola”, better defined
with a synonym “stracchino verde” (green stracchino cheese). “Stracchino” means “soft cheese”,
as “stracco” means “stanco”, tired.
In this context, this cheese was certainly produced from autumn milking, when cows were back
from alpine grazing areas. The town of Gorgonzola used to be an important stop for cow herds.
During winter, cows could pasture in the mountains, where the grass grows fresh throughout the
year. After walking for many days, cows were tired and needed some rest. So herdsmen had to
find a way to use their milk and turn it into cheese. In the Valsassina valley, people used to keep
cheese inside natural caves, where environmental conditions where perfect for the development
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of this product.
However, the town of Gorgonzola managed to become the best-known production and trading
centre.
If compared to other cheese types, it took long for the Gorgonzola to be disseminated to other
areas beyond Lombardy and Piedmont, where the consumption grew steadily. In the following
years, together with the areas around Milan and Como, also the provinces of Pavia and Novara
started producing large quantities of Gorgonzola cheese.
In the years 1955 and 1977, two Decrees gave a definition of the area of production and ripening
of the Gorgonzola cheese, before it was granted Protected Designation of Origin.
In the early 20th century, the Gorgonzola achieved its commercial success abroad, with more than
10 thousand tons exported to the UK, France and Germany every year. Whilst in the UK the bestloved version is the white Gorgonzola, with its delicate and slightly spicy taste, France and
Germany prefer the strong-tasting marbled cheese, the so-called “two-paste” Gorgonzola.
Just after the Second World War, a new production technique was developed and the “singlepaste” Gorgonzola was created. This new cheese-making technique slowly ended up replacing
the previous one, which was empirical, much more expensive and variable from a quality and
hygienic point of view.
All over the Po Valley, cheese factories and diaries collect milk to produce cheese to be taken to
large ripening centres. In the Seventies, more than 100 milk factories had to modernise their
plants. Many small producers could not bear the cost of such operations and were forced to stop
their activity. There are currently about thirty well-organised companies that process milk in their
modern ripening facilities, divided into large and medium-sized plants.
I)

Method of Production:
The dairy farms producing the milk that is used for the making of the cheese marketed under the
‘Gorgonzola’ PDO are located in the production area.
At least 50% (on an annual basis) of the dry matter of the feed for the cows comes from the
production area.
Production and maturation of the cheese marketed under the ‘Gorgonzola’ PDO take place in the
production area as described below.
Whole milk from the production area is pasteurised and inoculated with live lactic acid bacteria
and a suspension of Penicillium spores and selected yeasts, and calf rennet is added at a
temperature of 28 - 36 °C.
The cheese undergoes a dry salting procedure over a period of a few days at a temperature of 18
- 24 °C.
During maturation, the varieties and strains of Penicillium that are contained in the cheese
marketed under the ‘Gorgonzola’ PDO develop, causing its blue-greenish and/or grey-blue veining
(marbling).
Maturing of the cheese, which is different for the various types of ‘Gorgonzola’ (as listed below),
takes place in rooms at a temperature between -1 and +7 °C and a relative humidity of 85-100%.
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The ‘Gorgonzola PDO’ cheese may be placed on the market in whole wheels, horizontally-cut half
wheels or portions, all wrapped in goffered aluminium foil, as described under article 6 below,
subject to certification by the authorised inspection body.
The ‘Gorgonzola PDO’ cheese may also be placed on the market in pre-packaged portions, even
without part of the goffered aluminium foil, subject to certification by the authorised inspection
body or by other body delegated by it. Pre-packaged portions must be cut from whole wheels, half
wheels or portions whose origin has been certified (i.e. wrapped in goffered aluminium foil bearing
the ‘gorgonzola’ distinctive identifying mark).
Portions of the cheese marketed under the ‘Gorgonzola’ PDO may be cut and packaged at the
retail outlet at the request of the consumer (sale by weight), provided the goffered aluminium foil
remains visible.
Portions of the cheese marketed under the ‘Gorgonzola’ PDO may also be cut and packaged at
the retail outlet for direct sale, provided that part of the goffered aluminium foil remains on the
product portion.
Maturation: Minimum 50 days:
The cheese marketed under the ‘Gorgonzola’ PDO may be placed on the market in the following
types:
1. large wheel, ‘mild’ type: from 9 to 13.5 kg, with a mild taste and a maturation period of a
minimum of fifty days and a maximum of one hundred and fifty days;
2. large wheel, ‘strong’ type: from 9 to 13.5 kg, with a pronounced strong taste and a maturation
period of a minimum of eighty days and a maximum of two hundred and seventy days;
3. small wheel, ‘strong’ type: from 5.5 to less than 9 kg, with a pronounced strong taste and a
maturation period of a minimum of sixty days and a maximum of two hundred days.
Marking and Labelling:
The primary packaging of pre-packaged portions of the cheese marketed under the ‘Gorgonzola’
PDO must display, in the main field of vision, the following:
-

the ‘Gorgonzola’ Protected Designation of Origin accompanied by the EU PDO symbol;
the word ‘piccante’ (strong) for the product cut from large and small wheels of strong

‘Gorgonzola’ written next or below the ‘Gorgonzola’ Protected Designation of Origin, using a
smaller type face than that used for the aforementioned designation.
Operators must comply with the various labelling requirements for the various types of
‘Gorgonzola’.
J)

Uniqueness:
The Gorgonzola is the result of an ancient production tradition. Its typical blue and green veins
immediately remind of the plains and grazes of the Piedmont and Lombardy regions, outlined by
the Po River and its tributaries. Undoubtedly, historical, human and environmental factors link the
Gorgonzola PDO to the area where its raw material is produced, processed and matured.
The area of production and ripening of the “Gorgonzola” PDO was surely chosen in full
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awareness. This is a unique geographical area having homogeneous characteristics and a human
element that is inspired by ancient traditions. From a geographical point of view, the production of
Gorgonzola spread through the centuries to cover a homogeneous territory. The current
production area of the raw material and the transformation and ripening of the “Gorgonzola” PDO
cheese covers the Piedmont and Lombardy regions and includes the whole territory of the
provinces of Bergamo, Biella, Brescia, Como, Cremona, Cuneo, Lecco, Lodi, Milan, Monza,
Novara, Pavia, Varese, Verbano-Cusio-Ossola, Vercelli and the following municipalities of the
province of Alessandria: Casale Monferrato, Villanova Monferrato, Balzola, Morano Po, Coniolo,
Pontestura, Serralunga di Crea, Cereseto, Treville, Ozzano Monferrato, San Giorgio Monferrato,
Sala Monferrato, Cella Monte, Rosignano Monferrato, Terruggia, Ottiglio, Frassinello Monferrato,
Olivola, Vignale, Camagna, Conzano, Occimiano, Mirabello Monferrato, Giarole, Valenza, Pomaro
Monferrato, Bozzole, Valmacca, Ticineto, Borgo San Martino and Frassineto Po.
This geographical area is mainly located in the Po Valley, that is the largest plain in the
Mediterranean Europe. At the centre of the valley, the river flows from West to East. The Po Valley
includes low and high areas.
The Piedmont region, where some of the provinces included in the raw material production,
processing and ripening area are to be found, is surrounded by mountains on three sides: the
western Alps and the Apennines. The most important river in Piedmont is the Po, which gushes
from the slopes of the Monviso - in the western part of the region -and collects all water flowing
within the mountain semicircle. The landscape is variegated, from the jagged mountain peaks of
the Monte Rosa and the Gran Paradiso National Park to the humid rice-fields of Vercelli or Novara,
from the gentle hills of the Langhe and Monferrato to the plains.
The Lombardy region, instead, includes the other provinces of the production and ripening area.
From a geographical point of view, it is made up of a mountain area in the North, hills at the centre
and a plain area in the South. The Po is the most important river in the Lombardy territory.
The whole production and ripening area enjoys very favourable condition for both breeding and
fodder cultivation activities. The pedological characteristics of the plain offer the best fertility
conditions for the production of fodder and crops rich in nutrients.
The temperature range in the continental climate is wide, with low annual averages during winter
and high averages during summer. Rainfalls are more frequent during spring and autumn, but
storms are common during the hot and humid summers. The geographical position is crucial, as
the plain is surrounded by high mountains and is open to the East only. This configuration partially
prevents wind from reaching the land, thus increasing air humidity.
Such orographic, climate and hydrographic conditions are perfect for a special flower and
cultivation variety on the territory. In particular, the environmental agents favour the generation of
specific organoleptic characteristics of the cheese.
Human factors link the history of the product to the populations in the territory. Besides the
historical importance of this cheese in the local economy, it is to be noted that the complex phases
of production of the “Gorgonzola” stem from traditional cheese-making craft, which has developed
over time. The injection of milk enzymes and a suspension of Penicillium roqueforti spores and
selected yeasts into the milk, the addition of calf rennet at the right temperature, the dry salting
and paste drilling procedures during the ripening period: these are all ancient operations handed
down over the centuries in this geographical area, that are essential for the generation of
Gorgonzola’s organoleptic characteristics.
The quality features and properties of the Gorgonzola PDO stem from its local, family-based and
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rural origins. The articulated and complex production phases of the Gorgonzola are the result of a
traditional and manual cheese-making tradition. The Gorgonzola was created by the talent and
inspiration of breeders in the Po Valley. In such a cultural context made of handed-down practical
knowledge, the technique for the production of the Gorgonzola PDO has had an handcrafted
evolution.
The strict and continuous quality controls are worth a special mention. Checks are performed all
over the process and involve all authorised parties that play a specific role in the production chain.
This allows for a rigorous result and an excellent product.
Human factors and geographic conditions are essential to define the history of the creation, the
technical evolution and the specific characteristics of the Gorgonzola.
K)

Inspection Body:
Name: CSQA - Certificazioni S.r.l.
www.csqa.it
ADDRESS
Via S. Gaetano, 74 I-36016 Thiene (VI)
Tel. (39) 0445 36 60 94
Fax (39) 0445 38 26 72
E-mail: csqa@csqa.it
CSQA Certificazioni Srl (hereafter CSQA), as Control Body authorised for Protected Designation
of Origin Gorgonzola Cheese in accordance with Article 53 of Law 128/98 and as replaced by
article 14 Law No. 526/99, has designated this document -DPC 012- as a guide in the carrying out
of supervisory activities over the production chain and the designation.
This Control Plan (hereafter Plan), based on the Specification filed with the Ministry of Agricultural,
Food and Forestry Policy and approved by the competent European Union services, contains all
the elements characterising Gorgonzola cheese and specifically:






Definition of geographical area for the production of the raw material, cheese-making and
maturing, in which all parties in the regulated production chain must be located;
Description of the product with an identification of the raw material, ingredients and
characteristics;
Description of the method of production;
Systems to identify and trace the product and its constituent ingredients;
Methods to present the product as it is placed on the market.

In addition to the items mentioned above, this control plan DPS 012 describes the set of controls
that the product must undergo in order to be identified with the distinctive marks of Gorgonzola
PDO. The overall set of controls consists of both activities directly borne by the interested parties
in the production chain (self-supervision activities), and of conformity checks performed by CSQA
to ascertain the compliance of processes and products.
As provided for in this Control Plan, the self-supervisory activities of those involved in the
regulated production chain lead to the relevant registrations, which are examined and assessed in
the course of audits (inspections) carried out by CSQA.
Therefore the recognised parties in the production chain must produce and properly maintain selfsupervisory documentation, making it available to compliance checks performed by CSQA.
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L)

Others:
CONSORZIO PER LA TUTELA DEL FORMAGGIO GORGONZOLA is a voluntary consortium
established in 1970, and appointed and supervised by the Italian Government, to monitor and
ensure full compliance with and enforcement of national and international legislations protecting
“Gorgonzola” designation of origin. Ministerial Decree of 11 May 2017 (Official Gazette n. 123 of
29 May 2017) confirmed the mandate assignment to the Consorzio per la Tutela del formaggio
“Gorgonzola” DOP. (Consortium for the Protection of Gorgonzola cheese PDO) to perform the
functions in accordance with Article 14, paragraph 15, of the Law no. 526 of 21 December 1999.
The Consortium has the following purposes:
 Protect and monitor the production and trade of Gorgonzola PDO and the use of its
designation;
 Promote any useful initiative undertaken in order to protect its typicality and special features
against any abuse, unfair competition, counterfeiting, PDO improper use, and illegal
behaviours;
 Collaborate with the Italian Ministry of Agriculture, Food, and Forestry Policies in PDO
monitoring, protection, and preservation by means of monitoring officials;
 Collaborate with the EU, the Italian Government, Regions, Autonomous Provinces, Public and
private entities, and PDO control entities for a better PDO knowledge and protection, making
the Consortium’s organisation available to them;
 Implement information, advertising, and promotional campaigns in order to increase the
cheese popularity and consumption on all markets.
 The Consortium holds the collective brand identifying the PDO and grants its use to anyone
being entitled to;
 The Consortium provides for cheese branding with the PDO symbol on products made by its
members and non-members, included in the control system by the authorised Entity subject to
this latter’s approval;
 The Consortium provides for plans, projects, regulations, proposals, and studies oriented to
the technical, hygienic, and sanitary improvement of the businesses involved.
RECOGNITION UNDER NATIONAL and REGIONAL LAWS:
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Ministerial Decree No. 1269 of 30 October 1955 (published in the Official Gazette No. 295 of
22 December 1955) recognised GORGONZOLA as a designation of origin for “cheeses
having particular requisites fixed by this degree regarding methods of processing, commodity
characteristics and productions areas”.
Gorgonzola cheese was acknowledged by the European Union and recorded in the list of
“PDO” products through Commission Regulation (EC) No 1107/96 of 12 June 1996 on the
registration of geographical indications and designations of origin under the procedure laid
down in Article 17 of Council Regulation (EEC) No 2081/92. The Protected Designation of
Origin (PDO) GORGONZOLA is exclusively reserved for "Cheese" and is protected under No.
927 dated 05/05/2014 under the International Systems of Appellations of Origin (Lisbon
Agreement).
“Gorgonzola” designation is fully protected in accordance with the first paragraph of the art. 13
of the Regulation (EU) No. 1151/2012 of the European Parliament and of the Council of 21
November 2012 on Quality Scheme for Agricultural Products and Foodstuffs, under which
registered designations are protected against “any misuse, imitation, or evocation, even if the
true origin of the product is indicated or if the protected name is translated or accompanied by
an expression such as ‘style’, ‘type’, ‘method’, ‘as produced in’, ‘imitation’ or similar”.
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Advertised under Rule 41 (1) of Geographical Indications of Goods (Registration & Protection) Rules,
2002 in the Geographical Indications Journal 132 dated March 13, 2020
G.I. APPLICATION NUMBER – 366
Application Date: 28-11-2011
Application is made by Consorzio Del Vino Brunello Di Montalcino at Via Boldrini, 10 – 53024 Montalcino
(Siena), Italy for Registration in Part A of the Register of Brunello Di Montalcino under Application No.
366 in respect of Wines falling in Class – 33 is hereby advertised as accepted under Sub-section (1) of
Section 13 of Geographical Indications of Goods (Registration and Protection) Act, 1999.
A)

Name of the Applicant

:

Consorzio Del Vino Brunello Di Montalcino

B)

Address

:

Consorzio Del Vino Brunello Di Montalcino,
Via Boldrini, 10 – 53024 Montalcino (Siena),
Italy.
Address of Service in India:
D. P. Ahuja & Co.,
14/2 Palm Avenue,
Kolkata – 700 019,
West Bengal, India

C)

Name of the Geographical Indication:

D)

Types of Goods

E)

Specification:

BRUNELLO DI MONTALCINO

Class 33 - Wines

:

Brunello di Montalcino is a clear, brilliant wine with a deep ruby colour, tending towards garnet
with age. It has an intense, persistent, broad and ethereal bouquet. Hints of brushwood, aromatic
wood, berry fruits, light vanilla and fruit compote are recognisable. The wine is elegant on the
palate, characterised by a harmonious body, vigour and breeding. It is dry, with lingering
persistence.
Brunello di Montalcino wine must be served in large glasses in order to capture its complex,
harmonious aroma. It should be served at a temperature of about 18°C - 20°C.
“Brunello di Montalcino” wine with Denomination of Controlled and Guaranteed Origin
(DOCG) must be made with grapes grown in estate vineyards containing only the Sangiovese
grape variety.
F)

Description:
“Brunello di Montalcino” wine with Denomination of Controlled and Guaranteed Origin
(DOCG) must be made with grapes grown in estate vineyards containing only the Sangiovese
grape variety.
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Brunello di Montalcino was recognized as a wine of DENOMINATION OF CONTROLLED AND
GUARANTEED ORIGIN with the Presidential Decree: D.P.R. 1/7/1980, and various modifications
ensued subsequently. The Production Regulations (rules) established by the disciplinary
regulations in vigour according to the Decree of 19/5/1998 are as follows –
Production area
Variety
Maximum yield of grapes
Ratio of grape yield to wine
Minimum aging in wood

:
:
:
:
:

Colour
Odour
Taste
Minimum alcohol content
Minimum total acidity
Minimum net dry extract
Bottling
Ready to be sold

:
:
:
:
:
:
:
:

Packaging

:

Historical borders of the Municipality of Montalcino
Sangiovese (also called “Brunello” in Montalcino)
80 quintals per hectare
68%
2 years in oak. Minimum aging in bottles: 4 months
(6 months for the Riserva)
intense ruby red tending towards garnet as it ages
characteristic intense perfume
dry, warm, lightly tannic, robust and harmonious
12.5% Vol.
5 g/lt
26 g/lt
Bottling can only be done within the production area
5 years after the year of the harvest
(6 years for the Riserva)
Brunello di Montalcino can only be sold if it is in
Bordelaise shaped bottles

Analytical features: “Brunello di Montalcino” wine with Denomination of Controlled and
Guaranteed Origin must present the following characteristics upon release for consumption:
- colour: deep ruby red tending towards garnet;
- bouquet: characteristic and intense;
- palate: dry, warm, slightly tannic, robust, harmonious and persistent;
- minimum total alcohol content by volume: 12.50% vol;
- minimum total acidity : 5.0 g/l;
- minimum sugar-free extract : 26.0 g/l.
Organoleptic features: Brunello di Montalcino is a clear, brilliant wine with a deep ruby colour,
tending towards garnet with age. It has an intense, persistent, broad and ethereal bouquet. Hints
of brushwood, aromatic wood, berry fruits, light vanilla and fruit compote are recognisable. The
wine is elegant on the palate, characterised by a harmonious body, vigour and breeding. It is dry,
with lingering persistence.
G)

Geographical area of Production and Map as shown in page no: 36 & 37
The production zone of the grapes used to make "Brunello di Montalcino" wine with Denomination
of Controlled and Guaranteed Origin (DOCG) includes the entire administrative territory of the
municipality of Montalcino in the province of Siena, as defined on 30 November 2011 (date of
ministerial approval of the consolidated Production Regulations).

H)

Proof of Origin (Historical records):
One of the first records of "Brunello" was a red wine that was made in the Montalcino area in the
early 14th century.
Brunello di Montalcino (hereinafter also referred to as “Brunello”) traces its roots to the 19th
century when local farmers began experimenting with a native grape variety cultivated in the
surrounding territory. This grape, known as "Brunello" or “Brunellino”, was identified as a variety
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of Sangiovese. The delectable wine produced from this fruit can be aged for years, richly
enhancing its value.
In 1831, Marchese Cosimo Ridolfi (who was later appointed Prime Minister of Tuscany by the
Grand Duke Leopold II) praised the merits of the red wines of Montalcino above all others in
Tuscany. In 1865, an agricultural fair in Montalcino noted that the prize winning wine of the event
was a "select red wine" known as a Brunello.
The Grapevine Classification Board of Siena issued a report on a particular Brunello that had
been aged for 32 years from grapes harvested in 1843. It states that the wine was perfectly
preserved, displaying its typical qualities, unchanged over time.
The founding father of Brunello di Montalcino was Clemente Santi who isolated certain plantings
of Sangiovese vines in order to produce a 100% varietal wine that could be aged for a
considerable period of time. In 1869, his 1865 vintage was awarded a silver medal by the
Agrarian Committee of Montepulciano. In 1888, his grandson Ferruccio Biondi-Santi—a veteran
soldier who fought under Giuseppe Garibaldi during the Risorgimento—released the first
"modern version" of Brunello di Montalcino that was aged for over a decade in large wood
barrels. In the years following, this Brunello was awarded other significant international
recognition, and was preferred to French wine even in Paris and Bordeaux.
By the end of World War II, Brunello di Montalcino had developed a reputation as one of Italy's
rarest wines. The only commercial producer recorded in government documents was the BiondiSanti firm, which had declared only four vintages up to that point—1888, 1891, 1925, and 1945.
The high price and prestige of these wines soon encouraged other producers to emulate BiondiSanti's success. By the 1960s there were 11 producers making Brunello, and in 1968 the region
was granted Denominazione di Origine Controllata (DOC) status. By 1970 the number of
producers had more than doubled to 25, and by 1980 there were 53 producers.
For several years, Brunello remained a prestigious wine, the province of just a few refined
connoisseurs. Only in the second half of the 20th century did it transition from an exquisite
delicacy known by the elite to an international symbol of the finest Italian wine. By the turn of the
21st century, there were nearly 200 producers of Brunello di Montalcino, mostly small farmers
and family estates, together producing nearly 330,000 cases a year.
With the introduction of the DOC quality appellation (Denomination of Origin Controlled), Brunello
rose to the ranks of the eight most important Italian wines bearing that designation. In 1966, it
became a DOC wine, and a year later the Applicant Consortium was founded. In 1980, Brunello
di Montalcino was the first wine to become DOCG (Denomination of Origin Controlled and
Guaranteed), a superior designation for select wines in Italy bearing a specific seal from the
government.
Efforts to market Brunello took off in the 1970s, but the global market was only conquered after
1980, thanks to the growing number of wineries and bottles produced. Montalcino also led the
way in wine tourism, with the first open cellars, guided tours, and a region that welcomes
thousands of visitors from all over the world every year. Countless acknowledgements attest to
the quality of the wine: in 1999, "Wine Spectator" (a leading industry publication) listed Brunello
di Montalcino among the 12 best wines of the 21st century. In 2006, Brunello di Montalcino was
crowned the absolute best in a worldwide ranking.
I)

Method of Production:
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Production area: The production zone of the grapes used to make "Brunello di Montalcino" wine
with Denomination of Controlled and Guaranteed Origin (DOCG) includes the entire
administrative territory of the municipality of Montalcino in the province of Siena, as
defined on 30 November 2011 (date of ministerial approval of the consolidated Production
Regulations).
Selection:
“Brunello di Montalcino” wine with Denomination of Controlled and Guaranteed Origin (DOCG)
must be made with grapes grown in estate vineyards containing only the Sangiovese grape
variety.
Cultivation:
1. The conditions of cultivation of vineyards intended for the production of "Brunello di
Montalcino" DOCG wine must be suitable for endowing the grapes and the resulting wine
with the specific quality characteristics envisaged by these production regulations.
2. Soils are considered suitable when they are capable of ensuring optimal ripening of the
grapes.
3. The plant densities must be those generally used in relation to the specific characteristics of
the grapes and wine. For vineyards already planted, the rules in force at the time of planting
apply; for new vineyards and those replanted after 1 January 2016, the minimum density
must be 4,000 vines per hectare at the time of registration.
4. The vine training and pruning systems must be those generally used and in any way capable
of maintaining the specific characteristics of the grapes and wine.
5. Every form of forced cultivation is forbidden. Emergency irrigation is allowed.
6. The maximum quantity of grapes allowed for the production of "Brunello di Montalcino" wine
with Denomination of Controlled and Guaranteed Origin must not exceed 8 tonnes per
hectare of vineyard in specialised cultivation, equal to 54.4 hectolitres of wine. In the event of
the mention "vigna" or "vigneto" [vineyard], the maximum production of grapes per hectare
must not exceed 7 tonnes for vineyards in specialised cultivation, equal to 47.6 hectolitres of
wine.
7. Notwithstanding the maximum limits indicated above, the production of mixed vineyards
must be calculated in relation to the number of existing vines and their production per vine
stock, which must not exceed 2.7 kilograms of grapes on average. As far as new vineyards
are concerned, no production may be used for the first two years of vegetation following
planting. For the third and fourth years of vegetation, the maximum quantity of grapes per
hectare may not exceed, respectively, 30% and 70% of the limit referred to in this article.
100% of production may be used from the 5th year following planting.
8. The maximum yield of grapes per hectare, even in exceptionally favourable years, must be
adjusted to the above limits, with the total production per hectare never exceeding the limits
indicated by 20%. If this limit is exceeded, the entire production will lose its entitlement to the
Denomination of Controlled and Guaranteed Origin "Brunello di Montalcino". Grapes
intended for vinification, subject, if necessary, to prior sorting, must ensure that the wine has
a minimum natural alcoholic strength by volume of 12.00 % vol. If the mention "vigna" or
"vigneto" is used, the grapes must ensure that the wine has a minimum natural alcoholic
strength by volume of 12.50% vol.
Vinification
1. The vinification of "Brunello di Montalcino" wine with Denomination of Controlled and
Guaranteed Origin may be carried out in accordance with the oenological practices
envisaged by the applicable regulations in force.
2. The maximum yield of grapes in finished wine, ready for consumption, must not exceed
68%. If the yield exceeds this limit, but not 75%, the excess is not entitled to the
denomination of controlled and guaranteed origin. If the yield exceeds 75%, all of the grapes
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will lose their entitlement to the denomination of controlled and guaranteed origin.
3. Enrichment may be carried out only with concentrated must produced from grapes grown in
vineyards intended for the production of "Brunello di Montalcino" wine, or with rectified
concentrated grape must.
4. In the event of the mention "vigna" or "vigneto", no type of enrichment may be carried out.
5. "Brunello di Montalcino" wine with Denomination of Controlled and Guaranteed Origin must
undergo a period of at least twenty-four months of ageing in oak barrels of any size.
6. The dates of the start and end of the ageing period in oak barrels must be documented and
recorded in the cellar registers.
7. During ageing in oak barrels, the product may be transferred to other containers. These
transfers must be documented in the cellar registers.
8. Notwithstanding the fact that the wine must be aged in oak barrels, 6% of the wine may be
kept in containers of any kind during the ageing period.
9. Before being released for consumption, "Brunello di Montalcino" wine with Denomination of
Controlled and Guaranteed Origin must spend at least four months ageing in the bottle,
increased to at least six months in the case of the mention "Riserva".
10. The period of bottle ageing must be documented and recorded in the cellar registers.
11. Brunello di Montalcino" wine with Denomination of Controlled and Guaranteed Origin may be
classified as "Rosso di Montalcino” with Denomination of Controlled Origin, in compliance
with the relative production regulations, notwithstanding the yield per hectare envisaged for
"Brunello di Montalcino”.
12. Vinification, storage, ageing in wood, bottling and bottle ageing must take place in the
production area specified in article 3 of the Production Regulations.
13. In compliance with article 8 of Reg. (EC) no. 607/2009, bottling must take place within the
demarcated geographic area, in order to defend the reputation and ensure the effectiveness
of the checks.
14. Batches to be qualified as "Riserva" must be separated in the compulsory cellar registers by
31 December of the fifth year, calculated in consideration of the year of harvest.
15. Those who intend to market bulk wine destined to become "Brunello di Montalcino" with
Denomination of Controlled and Guaranteed Origin in the production zone, must notify the
appointed Supervisory Body at least two working days before the transfer.
16. "Brunello di Montalcino" wine with Denomination of Controlled and Guaranteed Origin cannot
be released for consumption before 1 January of the year following the end of the fifth year
calculated in consideration of the year of harvest.
17. "Brunello di Montalcino" wine with Denomination of Controlled and Guaranteed Origin with
the mention “Riserva” cannot be released for consumption before 1 January of the year
following the end of the sixth year calculated in consideration of the year of harvest.
18. In order to qualify as "Brunello di Montalcino" with Denomination of Controlled and
Guaranteed Origin, the wine must undergo the chemical-physical and organoleptic analyses
envisaged by the regulations in force.
19. If the mention "vigna" or "vigneto" is used, the relative batch must be submitted separately
for the chemical-physical and organoleptic analyses envisaged by the regulations in force.
20. If the mention "Riserva" is used, the relative batch must be submitted separately for the
chemical-physical and organoleptic analyses envisaged by the regulations in force.
Bottling and Labelling:
1.
No further qualification may be used together with "Brunello di Montalcino" Denomination of
Controlled and Guaranteed Origin, other than those envisaged by these Production
Regulations, including the terms "Extra", "Fine", "Scelto", "Selezionato", “Selezione”,
"Superiore", “Tradizionale”, “Tradizione”, "Vecchio", “Collezione” and similar.
2.
The use of indications referring to names, company names and private labels which are not
laudatory in nature and are not misleading, is allowed during the designation process.
3.
Indications that specify the agricultural activity of the bottler, such as 'Viticoltore', 'Fattoria',
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4.

5.
6.
7.
8.
9.
J)

'Tenuta', 'Podere' and other similar terms, are allowed in compliance with the applicable
legal provisions.
The designation of wines with "Brunello di Montalcino" Denomination of Controlled and
Guaranteed Origin can be accompanied by the mention "vigna” or “vigneto” as long as it is
followed by the relative place name or traditional name, the vinification and conservation of
the wine take place in separate containers and the mention is indicated in the grapes report,
the registers and the accompanying documents, and in the specific regional list in
compliance with article 6, paragraph 8 of legislative decree no. 61 of 8 April 2010, published
in Official Journal no. 96 of 26 April 2010.
The year of production of the grapes must always be indicated on the label of "Brunello di
Montalcino" wines with Denomination of Controlled and Guaranteed Origin.
Packaging and Labelling
"Brunello di Montalcino" wine with Denomination of Controlled and Guaranteed Origin must
be released for sale in bottles of one of the following sizes, expressed in litres: 0.375; 0.500;
0.750; 1.500; 3.000; 5.000; 6.000; 9.000; 12.000; 15.000; 18.000.
For "Brunello di Montalcino" wines with Denomination of Controlled and Guaranteed Origin,
only dark glass bottles of the Bordeaux type may be used, closed with single-piece cork
stoppers; the use of agglomerated cork stoppers or any other closure system is forbidden.
The packaging and labelling of the bottles with characteristics that are fanciful or in any way
not in keeping with the prestige of the wine is forbidden.

Uniqueness:
The unique characteristics of Brunello di Montalcino mean that it can withstand long periods of
ageing, improving over time. It has a cellar-life of between ten and thirty years, depending on the
characteristics of the vintage, but it can also be kept in the cellar for longer. Naturally, it must be
kept in the right way: in a cool cellar, with very little light, at a constant temperature, with no noise
or odours; the bottles must be stored horizontally.
The wine's elegance and harmonious body make it suitable for pairing with very structured and
complex dishes such as red meat and with feathered and furry game, even accompanied by
mushrooms and truffles. It is also delicious with international meat dishes or sauces. Brunello is
an excellent partner for structured cheeses, such as matured toma. Moreover, due to its
characteristics, it can also be enjoyed as a wine for “meditation”.
Significant Natural Factors:
The territory of production of Brunello di Montalcino wine, which corresponds to the area of the
municipality of Montalcino in the province of Siena, is located in south-eastern Tuscany, 40 km
south of the city of Siena. The production area, which covers a total area of 243.62 square
kilometres, is bordered by the valleys of three rivers, the Orcia, Asso and Ombrone, and is
almost square in shape, with each side measuring an average of 15 kilometres.
The area thus defined rises from about 120 metres above sea level along the rivers to about 650
metres behind Poggio Civitella, the highest point in the area.
The hill of Montalcino has numerous pedological environments, formed during different
geological periods, which can be traced back to sandstones, sometimes mixed with limestone,
Alberese and Galestro marl, as well as soils with mixed granulometries, sometimes tending
towards sand, sometimes tending towards clay.
The hill of Montalcino is located 40 km as the crow flies from the sea to the west and about 100
km from the Apennine mountain range that crosses central Italy, to the east. The climate is

GI Journal No. 132

32

March 13, 2020

Mediterranean, but still tends to be dry; it also has continental influences given its intermediate
position between the sea and the Central Apennine mountains. This is proven by the average
rainfall and temperatures measured. Rainfall is concentrated in spring and autumn, as is the
case in Mediterranean climates, and the annual average rainfall is about 700 millimetres. In
winter, snowfall is possible above an altitude of 400 metres. Middle-hill altitudes are not affected
by fog, frosts or hot frost, while the frequent presence of wind ensures the best conditions for the
health of the vines. Throughout the entire vegetative phase, temperatures are mainly mild, with a
high number of fine days, making the climate ideal to ensure gradual and complete ripening of
the grapes.
Significant Human Factors:
Montalcino has been famous for its vocation for the production of high-quality wines for many
centuries. As early as the Middle Ages, the municipal charters regulated the date of the
beginning of the harvest, and there was never a shortage of wine during the siege of 1553, when
Blaise de Montluc, defending the walls of Montalcino, "reddened his face with robust wine" to
conceal his suffering. According to Leandro Alberti (1550-1631) from Bologna, Montalcino is:
"highly renowned for the good wines that can be extracted from those pleasant hills". During his
visit to Montalcino in 1676-1677, the Grand Duke's auditor Bartolomeo Gherardini reported the
production of 6050 “some” of the wine described as "excellent wine, though not in large
quantities". In 1744, Charles Thompson said that “Montalcino is not particularly famous, except
for the goodness of its wines”.
The forefather of the production of Brunello di Montalcino wine was undoubtedly Clemente Santi.
In 1869, one of his Chosen Wines (Brunello) from the 1865 vintage was awarded a silver medal
by the District Council. In 1893, the Ministry of Agriculture awarded a prize to wine by Raffaello
Padelletti and, at the beginning of the 20th century, Riccardo Paccagnini's Brunello won many
prestigious awards both at national (The Franco-Italian Exhibition of Rome in 1910) and
international level (Grand Prix for the Brunello 1894 and Medaille d’or for an 1899 Brunello).
At a conference on "The future richness of the Sienese province" in 1885, Professor Martini of
the School of Viticulture and Oenology of Conegliano Veneto pointed out that the province of
Siena "is now known on all national wine markets and also on the major foreign markets, for
various types of wine, including Brunello di Montalcino".
The vicissitudes of the early 20th century led to a decline in wine production and very few
producers in Montalcino kept their production alive between the two World Wars. Brunello di
Montalcino was presented by some estates at the Exhibition of Typical Sienese Wines held in
Siena in 1932, 1933 and 1935. After the Second World War, people began thinking about
making wine again and some had the foresight to look to the future, drawing up the regulations
for the production of Brunello di Montalcino.
Causal Link between Natural and Human Factors
The combination of natural factors - soil and climate - with human factors defines the
interaction that is expressed in the characteristics of Brunello di Montalcino wine.
Viticultural technique has evolved and the vineyards planted today are the result of the
knowledge acquired through the observations and experiments carried out over recent decades.
The pruning systems and cultivation of the vineyard take the pedoclimatic environment into
account along with the relatively scarce water reserves during the summer. Consequently, work
is carried out with the aim of maintaining the water reserve. Deeper operations are carried out in
autumn and early spring to encourage the penetration of water.
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The soils, which tend to be poor in organic matter, calcareous and relatively low in water, restrict
the development of the Sangiovese grape to a certain extent, resulting in limited production. The
climate also has an influence on the vine and its development during the vegetative phase, which
goes from mid-April to mid-September. Spring rains are useful for the accumulation of water at
root level, helping the plant to develop well during the first phase of vegetation. Subsequently - in
summer - vegetation gradually slows down, as the water reserves in the soils are depleted due to
the relatively low rainfall. The following period, in late summer and early autumn, is cooler.
During the grape ripening period, there are significant day-night temperature ranges, due to
exposure and altitudes.
The characteristics of the grapes obtained in the territory are the direct consequence of the
behaviour of the Sangiovese vine during the vegetative phase. The poverty of the soil, the
relative lack of water, the normally active ventilation and the degree of exposure to the sun,
make it possible to obtain grapes that are perfectly ripe and healthy.
Inspection Body:

K)

Valoritalia s.r.l., Società per la Certificazione delle Qualità e delle Produzioni Vitivinicole Italiane,
with registered place of business located in Via Piave, 24, 00187 - Rome
Others:

L)

a)
b)
c)

d)

CONSORZIO DEL VINO BRUNELLO DI MONTALCINO, a consortium with legal status, was
founded in 1967. The Consortium is established in compliance with Law no. 238/2016 and
Ministerial Decree of 18 July 2018. The Consortium is established in compliance with article 2602
et seq. of the Italian Civil Code among the winegrowers, winemakers and bottlers of DOCG
BRUNELLO DI MONTALCINO, DOC ROSSO DI MONTALCINO, DOC MOSCADELLO DI
MONTALCINO and DOC SANT'ANTIMO. The duration of the Consortium is established until 31
December 2050.
The Consortium represents at least 40% (forty percent) of the winegrowers and at least 66%
(sixty-six percent) of the production falling within the competence of the vineyards listed in the
vineyard register as envisaged by the Ministerial Decree of 18 July 2018, and has been appointed
by the Ministry of Agricultural, Food and Forestry Policies to carry out the "erga omnes" functions
referred to in Law no. 238/2016, and therefore take care of the protection, promotion,
development, consumer information and general handling of the interests of the protected
designations, in relation to all producers of said designations, including those who are not
members of the Consortium.
Activities and aims of the Consortium, recognised in compliance with Law no. 238/2016, are to:
make proposals for regulatory discipline and provide advice on matters relating to DOCG
BRUNELLO DI MONTALCINO, DOC ROSSO DI MONTALCINO, DOC MOSCADELLO DI
MONTALCINO and DOC SANT'ANTIMO;
provide technical assistance, proposals, studies, economic and market assessments of the
protected DOC and DOCG designations, and carry out every other activity aimed at promoting the
product in terms of technical aspects of the image;
cooperate, according to the directives issued by the Ministry, in the protection and safeguarding of
the protected DOC or DOCG designations from abuse, acts of unfair competition, forgery,
improper use of the protected designations and conduct prohibited by law; cooperate with the
regional and autonomous provincial authorities in the pursuit of the activities for which they are
responsible;
carry out, solely in relation to its members, the functions of protection, promotion, development,
consumer information and general handling of the interests of the relative designation, as well as
supervisory actions to be carried out mainly during the marketing phase, in conjunction with the
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Central Inspectorate for the Protection of Quality and the Repression of Fraud in Agricultural and
Food Products, liaising with the regional and autonomous provincial authorities.
RECOGNITION UNDER NATIONAL and REGIONAL LAWS:
"BRUNELLO DI MONTALCINO" DOC (“Controlled Designation of Origin”) is protected in Italy
since 30/05/1966 [DPR 28.03.1966, published in G.U.R.I. (Official Journal of the Italian Republic)
n. 132 – 30/05/1966]
"BRUNELLO DI MONTALCINO" DOCG (“Controlled and Guaranteed Designation of Origin”) is
protected in Italy since 15/11/1980 [DPR 01.07.1980, published in G.U.R.I. (Official Journal of the
Italian Republic) n. 314 – 15/11/1980]
"BRUNELLO DI MONTALCINO" is also a Protected Designation of Origin and Protected
Geographical Indication established by Article 104 of EU Regulation No. 1308/2013, since
18/09/1973.
"BRUNELLO DI MONTALCINO" is also registered as as a geographical indication or collective
trademark or certification trademark, as applicable under relevant national laws, in a number of
countries/jurisdictions.
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Advertised under Rule 41 (1) of Geographical Indications of Goods (Registration & Protection) Rules,
2002 in the Geographical Indications Journal 132 dated March 13, 2020
G.I. APPLICATION NUMBER – 367
Application Date: 28-11-2011
Application is made by Consorzio Tutela del Lambrusco di Modena at Viale Virgilio 55 – 41123 Modena,
Italy for Registration in Part A of the Register of Lambrusco di Sorbara under Application No. 367 in
respect of Wines falling in Class – 33 is hereby advertised as accepted under Sub-section (1) of Section
13 of Geographical Indications of Goods (Registration and Protection) Act, 1999.
A)

Name of the Applicant

:

Consorzio Tutela del Lambrusco di Modena

B)

Address

:

Consorzio Tutela del Lambrusco di Modena,
Viale Virgilio 55 – 41123 Modena, Italy,
Address of Service in India:
D. P. Ahuja & Co.,
14/2 Palm Avenue,
Kolkata – 700 019,
West Bengal, India

C)

Name of the Geographical Indication:

D)

Types of Goods

E)

Specification:

LAMBRUSCO DI SORBARA

Class 33 - Wines

:

Lambrusco di Sorbara is reserved for sparkling and semi-sparkling wines obtained from grapes
originating from vineyards in the Wine Production Area located in province of Modena, within the
firms' production processes, the following ampelographic composition:
Lambrusco di Sorbara: 60% minimum; Lambrusco Salamino: 40% maximum; other Lambrusco
grapevines, alone or combined up to a maximum of 15%.
“LAMBRUSCO DI SORBARA” wines shall exhibit the following characteristics:
“Lambrusco di Sorbara” rosso spumante:
foam : fine and persistent;
colour : ruby red or pomegranate of varying intensity;
bouquet : agreeable, fine, gentle, floral, ample and composite;
flavour : dry, mild or medium dry, semi-sweet, sweet, fresh-bodied, sapid and harmonous;
minimum alcoholic strength by volume : 11.00%;
minimum total acidity : 6.0 g/l;
minimum non-reducing extract : 18.0 g/l
“Lambrusco di Sorbara” rosato spumante:
foam : fine and persistent;
colour : rosé, more or less intense;
bouquet : agreeable, fine, gentle, floral, ample and composite;
flavour : dry, mild or medium dry, semi-sweet, sweet, fresh, sapid and harmonious;
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minimum alcoholic strength by volume : 11.00%;
minimum total acidity : 6.0 g/l;
minimum non-reducing extract : 16.0 g/l
“Lambrusco di Sorbara” rosso frizzante:
foam : lively, evaneshent;
colour : ruby red or pomegranate of varying intensity;
bouquet : agreeable, evoking violet fragrance;
flavour : dry, mild or medium dry, semi-sweet, sweet, fresh-bodied, sapid and harmonious;
minimum alcoholic strength by volume : 10.50% minimum total acidity : 6.0 g/l
minimum non-reducing extract : 18 g/l
“Lambrusco di Sorbara” rosato frizzante:
foam : lively, evanescent;
colour : rosé, more or less intense;
bouquet : agreeable, fruity, distinctive;
flavour : dry, mild or medium dry, semi-sweet, sweet, fresh, sapid and harmonious;
minimum alcoholic strength by volume : 10.50%;
minimum total acidity : 6.0 g/l;
minimum non-reducing extract : 16.0 g/l
F)

Description:
“LAMBRUSCO DI SORBARA” is ruby to garnet in colour, with a pinkish froth.
It has a fresh, pronounced, very fine scent, with a distinct hint of violets, which represents the
most typical and distinctive characteristic of this wine.
Its taste is delicate, tangy and well-balanced, pleasantly acidulous and fruity due to its high acidity
and rather unpronounced body (easy and delicious to drink when still young).
“LAMBRUSCO DI SORBARA” wine was recorded on 18 September 1973 in the EU List of
Quality Wines Produced in Specified Regions of the Community published under Article 3 (2) of
Regulation (EEC) No. 2247/73

G)

Geographical area of Production and Map as shown in page no: 46
The Wine Production Area DOC Lambrusco di Sorbara is located in province of Modena and
includes the municipalities of Bastiglia, Bomporto, Nonantola, Ravarino, San Prospero and, in
part, the municipalities of Campogalliano, Camposanto, Carpi, Castelfranco Emilia, Modena,
Soliera and San Cesario sul Panaro.

H)

Proof of Origin (Historical records):
Lambrusco wine is made from the "lambrusca" grape, known to the ancient Etruscans and
Romans and even earlier to the Ligurian Gauls. Cato mentions it in his "De Agri Cultura" written in
the II century B.C.
Lucio Moderato Columella, Pliny the Elder, a man of great knowledge, and Discoride, Greek
physician and pharmacologist, each cited "lambrusca" as far back as the first century. In regard to
the characteristics of this ancient relative of the Lambrusco, the great naturalist is quite clear. In
fact, in Latin he states "singulare remedium ad refrigerandos in morbis corporum ardores" (this
singular remedy brings life to the cold, morbid body).
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There is mention of its being transported to the Ducal wine cellar on October 29th 1693 and, half a
century later, its presence at court has been broadly consolidated, so much so that the documents
speak of "strong red grapes" coming from various areas within the Modena territory, including
Sorbara.
The greatest Italian ampelographist, Italo Cosmo, in his monumental work "Principali vitigni di
vino coltivati in Italia" (Principle wine grapes grown in Italy) he describes three different
Lambroscos from Modena: Grasparossa, Salamino and Sorbara and deems the latter the most
important because it yields a more prestigious wine.
I)

Method of Production:
The vinification and elaboration processes for the production of «Lambrusco di Sorbara» DOC
sparkling wines and spumante comprise fair oenological practices, consistently applied, that
include traditional refermentation, which is essential in order to give the wines their special
characteristics.
The vinification and preparation of sparkling wines and spumante, being the oenological practices
of foaming, stabilising and sweetening, as well as bottling and packaging in accordance with art. 8
of Commission Regulation (EC) 607/2009, and conditioning, are all operations that must take
place within the province of Modena, in order to safeguard the quality and reputation of the wines,
guarantee their origin and ensure the effectiveness of checks.
The exceptions authorised to date by the Ministry of Agricultural, Food and Forestry Policies
pursuant to art. 8 of Commission Regulation (EC) 607/2009, regarding the vinification and
elaboration of sparkling wines in the immediate vicinity of their production area, remain valid on
the conditions specified in art. 10, paras. 3 and 4, of Decree 61/2010.
In the elaboration of sparkling wines described in art. 1, sweetening can be carried out using
grape must, concentrated grape must, partially fermented grape must or sweet wine, all sourced
from grapes grown on vines registered for the production of «Lambrusco di Sorbara» DOC wines
within the area defined in art. 3, or using rectified concentrated grape must.
When permitted, enrichment can be carried out using rectified concentrated grape must or,
alternatively, using concentrated grape must obtained from grapes grown on registered or listed
Lambrusco vines in the province of Modena. The concentrated and/or rectified concentrated
grape must, obtained from grapes not used in the production of «Lambrusco di Sorbara» DOC
wines that is added during the enrichment and sweetening processes, must replace an equal
quantity of DOC wine.
For the entire vintage, including enriched products, foaming must be carried out using grape must,
concentrated grape must, partially fermented grape must or sweet wine sourced from grapes
suitable for the production of «Lambrusco di Sorbara» DOC wines; alternatively, even for enriched
products, foaming can be carried out using rectified concentrated must or concentrated must
obtained from grapes grown on vines located in the province of Modena, on condition that the
quantity used is replaced by identical quantities of DOC wine.
«Lambrusco di Sorbara» controlled designation of origin (DOC) wines, elaborated as sparkling
wines or spumante, must be obtained from natural fermentation/refermentation in the bottle
(«fermentation in the bottle using the traditional method» or «traditional method» or «classical
method» or «classical traditional method») and from natural fermentation/refermentation in
autoclave, as required by the relevant Italian and EU regulations.
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Enrichment, the addition of sugar-syrup and the addition of expedition liqueur during the
preparation of «Lambrusco di Sorbara» spumante wines are permitted in compliance with the
conditions and limits envisaged in EU regulations.
The maximum yield from grapes in terms of finished wine produced must not exceed 70% in all
cases. Should the grape/wine yield exceed the above limit, but not 80%, the excess is not entitled
to the designation of origin even if production per hectare was lower than the maximum permitted,
but may be labelled using the IGT designation for the territory. Entitlement to the controlled
designation of origin lapses for the entire batch if its yield exceeds the above limit.
Labelling, designation and presentation
In designating and marketing “Lambrusco di Sorbara” controlled designation of origin wines, any
additional qualification other than those listed in these specifications, such as “extra”, “scelto”,
“selezionato” and the like, is prohibited.
Presentations of semi-sparkling (frizzante) “Lambrusco di Sorbara” controlled designation of origin
wines must obligatorily state residual sugar content in conformity with national regulations. For
sparkling (spumante) “Lambrusco di Sorbara” controlled designation of origin wines residual
sugar content shall be stated in accordance with E.U. Regulations.
Semi-sparkling (frizzante) and sparkling (spumante) “Lambrusco di Sorbara” rosé wines must
carry on their label the wording “rosato”. For “Lambrusco di Sorbara” controlled designation of
origin “rosato spumante” wines the wording “rosé” is admissible as an alternative.
Packaging
Wines bearing “Lambrusco di Sorbara” controlled designation of origin must be marketed in
suitable glass bottles having a capacity not exceeding 0.750 litres.
In consideration of the existing custom, it is permitted to market wines having a residual sugar
content of minimum 5 grams per litre, necessary for subsequent natural in-bottle fermentation,
with “Lambrusco di Sorbara” controlled designation of origin, provided that such products be
packaged into non-pressurised containers having a capacity of 10 to 60 litres.
Closure types for semi-sparkling (frizzante) “Lambrusco di Sorbara” controlled designation of
origin wines shall be those permitted for semi-sparkling wines, including the mushroom-shaped
cork anchored by wire cage traditionally used in the area, with capsule, if any, not exceeding 7 cm
in height but excluding the crown cork. Use of crown cork is permitted only for containers having a
capacity of 0.200 and 0.375 litres.
Sparkling (spumante) “Lambrusco di Sorbara” controlled designation of origin wines must be
marketed exclusively with mushroom shaped cork anchored by wire cage and capsule. For bottles
with nominal content not exceeding 20 cl other closure devices are permitted as appropriate.
J)

Uniqueness:
It is made from a vine of the same name, Lambrusco di Sorbara, which is a native variety of
remote origins. It grows in sparse, conical clusters bearing spherical fruits, the abundance of
which varies from year to year (while the grapes retain the same size of a few millimeters).
This is due to a flowering anomaly, that can give rise to a considerable loss of fruit. It has now
been ascertained that the phenomenon, typical of Lambrusco di Sorbara, is caused, above all, by
the sterility of the pollen. In some years, it has been known to bring about a drop of over 30% in
the amount of grapes harvested for production. But it is this peculiarity that makes it so
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outstanding, memorable and particularly admired. It stands alone among the range of Lambrusco
wines and shares its qualified position with other noble vines cultivated in Italy and France (the
prime example being Picolit).
As we have said, production is always limited and, in some years, it is extremely hard to come by.
But what is lacking in quantity is more than made up for in quality, always of the highest. To
facilitate fertilization the Sorbara vine is cultivated with a percentage of Salamino Lambrusco, the
vines growing side by side in the same vineyard.
The traditional area of cultivation lies between the Secchia and Panaro rivers. Formed from a
conjunction of the flood plains of the two rivers, its soils are mainly sandy and loose, permeable
and rich in potassium. The further we move away from this area, the more mixed the soil is,
becoming mainly clayey outside the area delimited by the rules of production.
When the vine is grown on soils with a higher clay content, the wine takes on a deeper color than
usual and loses much of its scent. Cultivated in the hilly zones and at the foot of hills close to
Modena and in the bordering provinces, the vine appears very much the same to those growing
on clayey soils.
Ruby to garnet with a pinkish froth, it is the lightest in color of Modena’s four DOP Lambruscos. It
has a fresh, pronounced, very fine scent, with a distinct hint of violets, which represents the most
typical and distinctive characteristic of this wine. Its taste is delicate, tangy and well-balanced,
pleasantly acidulous and fruity due to its high acidity and rather unpronounced body (easy and
delicious to drink when still young). Rather than a symphony or full-orchestral piece, it is better
likened to a solo composition, but performed with such harmony and so refined in style, that the
audience is held completely enthralled.
Natural factors
At the centre of the Emilia region, the province of Modena enjoys all the climatic characteristics of
Valle Padana, although the fact that half of the province comprises hills and part of the Apennine
mountain range results in a fairly significant degree of differentiation. The special position of the
plain at the foot of the Apennines results in a typically continental climate in terms of temperature
and rainfall, with hot summers and rigid winters. Humid winds from the south generally arrive dry,
resulting in a much lower rainfall than that experienced, for example, in central Italy.
The averages for sunshine, temperature range and rainfall confirm the highly continental nature of
the climate that includes poor rainfall distribution, comprising two maximums (spring and autumn)
with a dangerous excess of water and two minimums (winter and summer) with a serious
shortage. With particular reference to the amount of rain, the Modena plain always receives less
than the remainder of the Emilia plain, especially in the summer months, to the extent that natural
precipitation on average barely supplies half of the water required for cultivation purposes.
The compact clay soil found throughout most of the province has hampered agricultural activity
over the centuries and, still today, provides one of the greatest challenges. These geographical
characteristics are described in the chapter dedicated to the Geographical Environment in volume
VI “Ducato di Modena e Reggio” of the literary work by Guiseppe Gorani entitled “L’Italia del XVIII
secolo”, which opens with the following sentence: “Nature seems to have granted special favours
to the city and territory of the State of Modena”.
Human effort is principally responsible for having created the conditions for maintaining a natural
and fertile environment, by digging drainage ditches, defending against floods and adopting
cultivation techniques and regulations based on the use of organic amendments to mitigate the
adverse impact of excess clay in the agricultural soil.
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Human factors
Cato in De Agri Cultura (on farming) and Varro in De Re Rustica (on country matters) talk about
“vitis Labrusca” (fox grapevine). Pliny in The Natural History also documents the characteristics of
the “vitis vinifera”, “whose leaves, like those of the fox grapevine, turn blood red before falling”.
In 1300, the work on agriculture by Pier dè Crescenzi from Bologna commented that fox
grapevines “are black, colouring and clarifying the wine, but placed whole in the jars with
crumpled vine stalks do not affect the taste of the wine”. This is the first document to indicate that,
in those times, wine was already made from the grapes of those vines, which perhaps were no
longer considered “wild”. In ancient times, in fact, fox grapevines were wild plants (vitis vinifera
silvestris) or vines of the vitis vinifera sativa sub-species, which grew spontaneously from seeds in
uncultivated locations. For this reason, Lambrusco is considered one of the most indigenous vines
in the world, as it derives from the genetic evolution of vitis vinifera silvestris occidentalis, which
was domesticated in the Modena area.
Lambrusco wine was always held in high esteem by the Dukes, so much so that, 250 years
earlier, in his June 1430 “holograph”, Nicolò III d’Este ordered that “all wine taken from Modena to
Paris be subjected to half duty”, in order to encourage trade. The most significant authors of the
1800s confirm that, over the centuries, Modena has been a territory with a vocation for the
production of sparkling wines, becoming famous with traditions in production and consumption,
whose characteristics are due exclusively, or essentially, to the environment including all its
natural and human defining factors.
The historical origin of the name “Lambrusco di Sorbara” certainly traces back to the 1800s, as
found in numerous historical documents including the Chemical-Geological-Therapeutic Essay on
“Lambrusco di Sorbara” extracted from the folder of the Italian Agrarian Association of the
Academy of Turin, published in the Gazzetta di Modena on Wednesday, 11 June 1862, the
descriptive catalogue of the principal varieties of grape cultivated in the provinces of Modena and
Reggio Emilia, published in 1867, and the 1885 analytical essay on “The Lambruscos di Sorbara
and Salamino” by Enrico Ramazzini. The incidence of human factors has been particularly
important in determining the technical and productive aspects that represent the link with the
production regulation.
K)

Inspection Body:
VALORITALIA S.r.l. is the auditing firm, authorised by the Ministry of Agricultural, Food and
Forestry Policies that performs an annual check on compliance with the requirements of the
Production Regulation.
In particular, the above check is carried out in compliance with a predetermined audit plan,
approved by the Ministry.

L)

Others:
CONSORZIO TUTELA DEL LAMBRUSCO DI MODENA is a non-profit, interprofessional
association that protects the interests of Lambrusco producers authorizing the labels of, among
others, “LAMBRUSCO DI SORBARA” PDO
The Consortium was founded in 1999, and appointed and supervised by the Italian Government,
to monitor and ensure full compliance with and enforcement of national and international laws
protecting “LAMBRUSCO DI SORBARA” designation of origin. Ministerial Decree of 20 November
2018 (Official Gazette No. 291 of 15 December 2018) confirmed the mandate assignment to the
Consorzio Tutela del Lambrusco di Modena to perform the functions of protection, promotion,
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enhancement, consumer information and general care of the designation according to Article 14
of the Law No. 526 of 21 December 1999 (Official Gazette No. 13 of January 18, 2000, Ordinary
Supplement No. 15)
The Consortium is member of “FEDERDOC”, the “Confederazione Nazionale dei Consorzi
Volontari per la Tutela delle Denominazioni dei Vini Italiani” (National Confederation of Voluntary
Consortia for the Protection of the Designations of Italian Wines).
Consortium’s duties
The principal and essential objects of the Consortium are to:
1)
work for members on the protection, promotion and enhancement of, on consumer
awareness about and, in general, in the interests of the Protected Designation of Origin
(DOP) wines referred to in art. 1 of this Statute, hereinafter referred to as Designations, as
well as to carry out supervisory activities, especially with regard to their commercialisation,
in collaboration with the Central Inspectorate of Quality Protection and Fraud Repression
and in cooperation with the Region.
2)
propose new production regulations and changes to the Designations, presenting
applications to the competent bodies at national and European level;
3)
propose new regulations, provide consultancy in relation to the product concerned and
collaborate on the implementation of Decree 61/2010;
4)
provide technical support, proposals, studies and macroeconomic-trend assessments of the
Designations, as well as all other activities intended to build awareness about and enhance
the product and its image;
5)
carry out presentations, servings by the glass and tastings of the wines referred to in art. 1,
not least by organising and attending fairs, exhibitions, conferences and all types of event,
both public and private, and by organising and managing indoor and outside tastings at
premises belonging to the Consortium, third parties, wine merchants and other bodies;
6)
establish and coordinate, as promoter and manager, activities and actions for the
enhancement of the district, the rural area and the cultural, wine tourism and gastronomic
destinations envisaged by the relevant legislation;
7)
when presenting the image of the wines referred to in art. 1, facilitate synergies with other
public and private parties that promote typical products or the territory concerned;
8)
in accordance with instructions from the Ministry of Agricultural, Food and Forestry Policies,
collaborate in protecting and safeguarding the Designations from abuse, plagiarism, unfair
competition, counterfeiting, improper use of the protected designations and, in all cases,
conduct forbidden by the regulations, appearing as a civil plaintiff in criminal proceedings
and taking all appropriate civil, criminal and administrative action;
9)
collaborate with the Region, the Chamber of Commerce and other public Bodies in the
performance of their activities and the implementation of activities and projects involving the
wine production sector;
10) provide training and technical assistance to producers in the various phases of interest to
the wine production sector, including the supply of general services regarding use of the
Designations;
11) establish offices responsible for maintaining relations with third parties regarding activities
carried out in the name and on behalf of the Members;
12) collaborate with bodies representing various Designations, whether broadly or on a more
restricted basis, drawing on their administrative and technical organisations;
13) collaborate with Consortia for the protection of other Designations that are active, in whole
or in part, in the territory concerned;
14) join other organisations and associations of Consortia for the protection of Designations
with similar or related coordination and support objectives, entrusting or delegating certain
Consortium functions and duties to them;
15) allow other Consortia to use the administrative organisation of the Consortium, subject to
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16)
17)
18)
19)
20)

agreement on the nature of the services and the reimbursement of expenses, while
ensuring full autonomy in all cases;
adopt and use Consortium trademarks for the benefit of Members;
enhance the production capacity of Members;
seek ways to limit the use of pesticides and other factors of production that may be
hazardous for the environment or health, in order to guarantee product quality and
safeguard both the soil and the waters;
promote integrated production and other methods of cultivation that respect the
environment;
participate in EU, governmental and provincial calls for applications for grants and economic
support for achieving the objects of the Consortium, accepting the consequent
commitments and obligations, including those towards other bodies.

Subject to authorisation from the Ministry of Agricultural, Food and Forestry Policies, the
Consortium may also carry out the following functions:
•
protecting, promoting and enhancing the Designations, building consumer awareness and
acting in the interests of the Designations;
•
defining, in consultation with the trade representatives of the Designations concerned, and
implementing supply policies intended to safeguard and protect the quality of the DOP
products referred to in art. 1, and contribute to the improved coordination of the market
launch of protected Designations, as well as to define plans for the improvement of product
quality;
•
organising and coordinating the activities of the categories involved in producing and
commercialising the Designation;
•
taking all forms of legal and administrative action to protect and safeguard the Designations
and protect the interests and rights of their producers;
•
taking action to protect, safeguard and supervise the Designations, especially during the
commercialisation phase;
•
adding a logo to the production specifications and using it as a distinctive sign for
production in accordance with those rules, pursuant to art. 17, para. 7, of Decree 61/2010.
The Consortium may also carry out all the duties and functions assigned to it under European,
national, regional and provincial regulations.
Recognition Under National and Other Laws
•
•

•

•

LAMBRUSCO DI SORBARA was acknowledged by the Italian Government on 1 May 1970
through Decree of the President of the Republic (Official Gazette No. 206 of 17 August 1970).
LAMBRUSCO DI SORBARA wine was recorded on 18 September 1973 in the EU List of
Quality Wines Produced in Specified Regions of the Community published under Article 3 (2)
of Regulation (EEC) No. 2247/73
LAMBRUSCO DI SORBARA designation is fully protected in accordance with art. 103 of
Regulation (EU) No 1308/2013 of the European Parliament and of the Council of
17 December 2013 establishing a common organisation of the markets in agricultural
products and repealing Council Regulations (EEC) No 922/72, (EEC) No 234/79, (EC)
No 1037/2001 and (EC) No 1234/2007
The Protected Designation of Origin “LAMBRUSCO DI SORBARA” is exclusively reserved for
"wine" classified under Class 33 of the Nice Classification and is also protected under No.
1006 dated 2 July 2015 under the International Systems of Appellations of Origin (Lisbon
Agreement)
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Advertised under Rule 41 (1) of Geographical Indications of Goods (Registration & Protection) Rules,
2002 in the Geographical Indications Journal 132 dated March 13, 2020
G.I. APPLICATION NUMBER – 368
Application Date: 28-11-2011
Application is made by Consorzio Tutela del Lambrusco di Modena at Viale Virgilio 55 – 41123 Modena,
Italy for Registration in Part A of the Register of Lambrusco Grasparossa Di Castelvetro under
Application No. 368 in respect of Wines falling in Class – 33 is hereby advertised as accepted under Subsection (1) of Section 13 of Geographical Indications of Goods (Registration and Protection) Act, 1999.
A)

Name of the Applicant

:

Consorzio Tutela del Lambrusco di Modena

B)

Address

:

Consorzio Tutela del Lambrusco di Modena,
Viale Virgilio 55 – 41123 Modena, Italy,
Address of Service in India:
D. P. Ahuja & Co.,
14/2 Palm Avenue,
Kolkata – 700 019,
West Bengal, India.

C)

Name of the Geographical Indication:

D)

Types of Goods

E)

Specification:

LAMBRUSCO GRASPAROSSA DI
CASTELVETRO

Class 33 - Wines

:

«Lambrusco Grasparossa di Castelvetro» is reserved for sparkling and semi-sparkling wines
obtained from grapes originating from vineyards having, within the firms' production processes,
the following ampelographic composition:
Lambrusco Grasparossa 85% minimum; grapes of other Lambrusco as well as Gentile vine
varieties may concur, either alone or jointly, up to a maximum of 15%.
“Lambrusco Grasparossa di Castelvetro” controlled designation of origin wines exhibit the
following characteristics:
"Lambrusco Grasparossa di Castelvetro" rosso spumante:
foam : lively, evanescent;
colour : intense ruby red;
bouquet : agreeable, fine. Gentle, floral, ample and composite;
minumum total alcohol. strength by volume : 11.00 %
minimum total acidity : 6.0 g/l;
minimum non-reducing extract : 18.0 g/l
"Lambrusco Grasparossa di Castelvetro" rosato spumante
foam : lively, evanescent;
bouquet : agreeable, fine, gentle, floral, ample and composite;
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flavour : dry, mild or medium dry, semi-sweet, sweet, fresh, sapid and harmonious
minumum total alcohol. strength by volume : 11.00 %
minimum total acidity : 6.0 g/l;
minimum non-reducing extract : 16.0 g/l
"Lambrusco Grasparossa di Castelvetro" rosso frizzante
foam : lively, evanescent;
colour : intense ruby red;
bouquet : winey, intense, with characteristic fruity aroma;
flavour : dry, mild or medium dry, semi-sweet, sweet,fresh bodied, sapid and harmonious;
minumum total alcohol. strength by volume : 10.50 %
minimum total acidity : 5.5 g/l;
minimum non-reducing extract : 18.0 g/l
"Lambrusco Grasparossa di Castelvetro" rosato frizzante
foam : lively, evanescent;
colour : rosé, more or less intense;
bouquet : agreeable, fruity, characteristic ;
flavour : dry, mild or medium dry, semi-sweet, sweet, fresh-bodied, sapid and harmonious;
minumum total alcohol. strength by volume : 10.50 %
minimum total acidity : 5.5 g/l;
minimum non-reducing extract : 16.0 g/l
F)

Description:
"Lambrusco Grasparossa di Castelvetro" wine is produced from the Lambrusco Grasparossa
variety. Although not possessing great vigour, the vine is distinguished by a special characteristic,
namely that with the arrival of autumn, not only the leaves turn red, but also the stalk and
pedicels. The sparse, conical-shaped cluster is medium in length with roundish fruits. The grapes
range from plummy dark blue to blackish, have a thick skin and contain a medium juicy, sweetish,
slightly acidulous pulp. The wine is typically dry, tannic, and full bodied with a deep pink or ruby
red colouring.

G)

Geographical area of Production and Map as shown in page no: 55
Grapes suitable for the production of "Lambrusco Grasparossa di Castelvetro" controlled
designation of origin (DOC) sparkling wines and spumante are grown throughout the territories
administered by the municipalities of Castelfranco Emilia, Castelnuovo Rangone, Castelvetro,
Fiorano, Formigine, Maranello, Marano sul Panaro, Prignano sul Secchia, Savignano sul Panaro,
Spilamberto, Sassuolo, Vignola and S. Cesario sul Panaro, all in the province of Modena, and in
part of the territory administered by the municipality of Modena.

H)

Proof of Origin (Historical records):
Lambrusco wine is made from the "lambrusca" grape, known to the ancient Etruscans and
Romans and even earlier to the Ligurian Gauls. Cato mentions it in his "De Agri Cultura" written in
the II century B.C. Lucio Moderato Columella, Pliny the Elder, a man of great knowledge, and
Discoride, Greek physician and pharmacologist, each cited "lambrusca" as far back as the first
century. In regard to the characteristics of this ancient relative of the Lambrusco, the great
naturalist is quite clear. In fact, in Latin he states "singulare remedium ad refrigerandos in morbis
corporum ardores" (this singular remedy brings life to the cold, morbid body).
There is mention of its being transported to the Ducal wine cellar on October 29th 1693 and, half a
century later, its presence at court has been broadly consolidated, so much so that the documents
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speak of "strong red grapes" coming from various areas within the Modena territory, including
Sorbara.
The greatest Italian ampelographist, Italo Cosmo, in his monumental work "Principali vitigni di
vino coltivati in Italia" (Principle wine grapes grown in Italy) he describes three different
Lambroscos from Modena: Grasparossa, Salamino and Sorbara and deems the latter the most
important because it yields a more prestigious wine.
I)

Method of Production:
The vinification and elaboration processes for the production of “Lambrusco Grasparossa di
Castelvetro” DOC sparkling wines and spumante comprise fair oenological practices, consistently
applied, that include traditional refermentation, which is essential in order to give the wines their
special characteristics.
The vinification and preparation of sparkling wines and spumante, being the oenological practices
of foaming, stabilising and sweetening, as well as bottling and packaging in accordance with art. 8
of Commission Regulation (EC) 607/2009, and conditioning, are all operations that must take
place within the province of Modena, in order to safeguard the quality and reputation of the wines,
guarantee their origin and ensure the effectiveness of checks.
The exceptions authorised to date by the Ministry of Agricultural, Food and Forestry Policies
pursuant to art. 8 of Commission Regulation (EC) 607/2009, regarding the vinification and
elaboration of sparkling wines in the immediate vicinity of their production area, remain valid on
the conditions specified in art. 10, paras. 3 and 4, of Decree 61/2010.
In the elaboration of sparkling wines described in art. 1, sweetening can be carried out using
grape must, concentrated grape must, partially fermented grape must or sweet wine, all sourced
from grapes grown on vines registered for the production of “Lambrusco Grasparossa di
Castelvetro” DOC wines within the area defined in art. 3, or using rectified concentrated grape
must. When permitted, enrichment can be carried out using rectified concentrated grape must or,
alternatively, using concentrated grape must obtained from grapes grown on registered or listed
Lambrusco vines in the province of Modena.
The concentrated and/or rectified concentrated grape must, obtained from grapes not used in the
production of “Lambrusco Grasparossa di Castelvetro” DOC wines that are added during the
enrichment and sweetening processes, must replace an equal quantity of DOC wine. For the
entire vintage, including enriched products, foaming must be carried out using grape must,
concentrated grape must, partially fermented grape must or sweet wine sourced from grapes
suitable for the production of “Lambrusco Grasparossa di Castelvetro” DOC wines. Alternatively,
even for enriched products, foaming can be carried out using rectified concentrated must or
concentrated must obtained from grapes grown on vines located in the province of Modena, on
condition that the quantity used is replaced by identical quantities of DOC wine.
“Lambrusco Grasparossa di Castelvetro” controlled designation of origin (DOC) wines, elaborated
as sparkling wines or spumante, must be obtained from natural fermentation/refermentation in the
bottle (“fermentation in the bottle using the traditional method” or “traditional method” or “classical
method” or “classical traditional method”) and from natural fermentation/refermentation in
autoclave, as required by the relevant Italian and EU regulations.
Enrichment, the addition of sugar-syrup and the addition of expedition liqueur during the
preparation of “Lambrusco Grasparossa di Castelvetro” spumante wines are permitted in
compliance with the conditions and limits envisaged in EU regulations.
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The maximum yield from grapes in terms of finished wine produced must not exceed 70% in all
cases. Should the grape/wine yield exceed the above limit, but not 80%, the excess is not entitled
to the designation of origin even if production per hectare was lower than the maximum permitted,
but may be labelled using the IGT designation for the territory. Entitlement to the controlled
designation of origin lapses for the entire batch if its yield exceeds the above limit.
Labelling, designation and presentation
In designating and marketing “Lambrusco Grasparossa di Castelvetro” controlled designation of
origin wines, any additional qualification other than those listed in these specifications, such as
“extra”, “scelto”, “selezionato” and the like, is prohibited.
Presentations of semi-sparkling (frizzante)“Lambrusco Grasparossa di Castelvetro” controlled
designation of origin wines shall obligatorily state residual sugar content as per law in force. For
sparkling (spumante)“Lambrusco Grasparossa di Castelvetro” controlled designation of origin
wines residual sugar content shall be stated in accordance with national and E.U. Regulations.
Semi-sparkling (frizzanti) and sparkling (spumanti)“Lambrusco Grasparossa di Castelvetro” rosé
wines must carry on their label the wording “rosato”. For sparkling “Lambrusco Grasparossa di
Castelvetro” controlled designation of origin “rosato” wines the wording “rosé” is admissible as an
alternative.
Packaging
Wines bearing “Lambrusco Grasparossa di Castelvetro” controlled designations of origin must be
marketed in suitable glass bottles having a capacity not exceeding 1.500 litres.
In consideration of the existing custom, it is permitted to market wines having a minimum residual
sugar content of 5 grams per litre, necessary for subsequent natural in-bottle fermentation, with
“Lambrusco Grasparossa di Castelvetro” controlled designation of origin, provided that such
products be packaged into non-pressurised containers having a capacity of 10 to 60 litres.
Closure types for “Lambrusco Grasparossa di Castelvetro” controlled designation of origin semisparkling (frizzanti) wines shall be those permitted for semi-sparkling wines, including the
anchored mushroom-shaped cork traditionally used in the area, with capsule, if any, not
exceeding 7 cm in height, but excluding the crown cork. Use of crown cork is permitted only for
containers having a capacity of 0.200 litres and 0.375 litres. Sparkling (spumanti) “Lambrusco
Grasparossa di Castelvetro” wines must be marketed exclusively with mushroom-shaped cork
anchored by wire cage and capsule. For bottles with nominal content not exceeding 20 cl other
closure devices are permitted as appropriate.
J)

Uniqueness:
This wine is produced from the Lambrusco Grasparossa variety. Although not possessing great
vigour, the vine is distinguished by a special characteristic: with the arrival of autumn, not only the
leaves turn red, but also the stalk and pedicels.
The relevant production rules permit the Lambrusco Grasparossa vine to be cultivated alongside a
modest percentage of Lambrusco and Fortana ("Uva d’Oro") varieties. None the less the wine is
essentially derived from the vine of the same name.
The sparse, conical-shaped cluster is medium in length with roundish fruits. The grapes range
from plummy dark blue to blackish, have a thick skin and contain a medium juicy, sweetish,
slightly acidulous pulp. Due to its lack of vigour, the Lambrusco Grasparossa vine is best
cultivated in smaller vineyards, where it does well, even on rather poor soils, such as those on the
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lower slopes of the Modenese hills. It bears up well to climatic and other adversities, and matures
fairly late, after waiting to capture the very last rays of autumn sunshine (years ago, harvesting
went on well into November)
Natural factors
At the centre of the Emilia region, the province of Modena enjoys all the climatic characteristics of
Valle Padana, although the fact that half of the province comprises hills and part of the Apennine
mountain range results in a fairly significant degree of differentiation. The special position of the
plain at the foot of the Apennines results in a typically continental climate in terms of temperature
and rainfall, with hot summers and rigid winters. Humid winds from the south generally arrive dry,
resulting in a much lower rainfall than that experienced, for example, in central Italy.
The averages for sunshine, temperature range and rainfall confirm the highly continental nature of
the climate that includes poor rainfall distribution, comprising two maximums (spring and autumn)
with a dangerous excess of water and two minimums (winter and summer) with a serious
shortage. With particular reference to the amount of rain, the Modena plain always receives less
than the remainder of the Emilia plain, especially in the summer months, to the extent that natural
precipitation on average barely supplies half of the water required for cultivation purposes.
The compact clay soil found throughout most of the province has hampered agricultural activity
over the centuries and, still today, provides one of the greatest challenges. These geographical
characteristics are described in the chapter dedicated to the Geographical Environment in volume
VI “Ducato di Modena e Reggio” of the literary work by Guiseppe Gorani entitled “L’Italia del XVIII
secolo”, which opens with the following sentence: “Nature seems to have granted special favours
to the city and territory of the State of Modena”.
Human effort is principally responsible for having created the conditions for maintaining a natural
and fertile environment, by digging drainage ditches, defending against floods and adopting
cultivation techniques and regulations based on the use of organic amendments to mitigate the
adverse impact of excess clay in the agricultural soil.
Human factors
Cato in De Agri Cultura (on farming) and Varro in De Re Rustica (on country matters) talk about
“vitis Labrusca” (fox grapevine). Pliny in The Natural History also documents the characteristics of
the “vitis vinifera”, “whose leaves, like those of the fox grapevine, turn blood red before falling”.
In 1300, the work on agriculture by Pier dè Crescenzi from Bologna commented that fox
grapevines “are black, colouring and clarifying the wine, but placed whole in the jars with
crumpled vine stalks do not affect the taste of the wine”. This is the first document to indicate that,
in those times, wine was already made from the grapes of those vines, which perhaps were no
longer considered “wild”. In ancient times, in fact, fox grapevines were wild plants (vitis vinifera
silvestris) or vines of the vitis vinifera sativa sub-species, which grew spontaneously from seeds in
uncultivated locations.
For this reason, Lambrusco is considered one of the most indigenous vines in the world, as it
derives from the genetic evolution of vitis vinifera silvestris occidentalis, which was domesticated
in the Modena area. Lambrusco wine was always held in high esteem by the Dukes, so much so
that, 250 years earlier, in his June 1430 “holograph”, Nicolò III d’Este ordered that “all wine taken
from Modena to Paris be subjected to half duty”, in order to encourage trade.
The most significant authors of the 1800s confirm that, over the centuries, Modena has been a
territory with a vocation for the production of sparkling wines, becoming famous with traditions in
production and consumption, whose characteristics are due exclusively, or essentially, to the
environment including all its natural and human defining factors. The historical origin of the name
“lambrusco grasparossa” certainly traces back to the mid-1800s, as found in numerous historical
documents including the alphabetic catalogue of “almost every grape” prepared by Luigi Maini in
1854 and the “descriptive catalogue of the principal varieties of grape cultivated in the provinces
of Modena and Reggio Emilia” prepared by Francesco Aggazzotti and published in 1867.
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K)

Inspection Body:
VALORITALIA S.r.l., is the auditing firm, authorised by the Ministry of Agricultural, Food and
Forestry Policies that performs an annual check on compliance with the requirements of the
Production Regulation.
In particular, the above check is carried out in compliance with a predetermined audit plan,
approved by the Ministry.

L)

Others:
CONSORZIO TUTELA DEL LAMBRUSCO DI MODENA is a non-profit, interprofessional
association that protects the interests of Lambrusco producers authorizing the labels of, among
others, “LAMBRUSCO GRASPAROSSA DI CASTELVETRO” PDO
The Consortium was founded in 1999, and appointed and supervised by the Italian Government,
to monitor and ensure full compliance with and enforcement of national and international laws
protecting “LAMBRUSCO GRASPAROSSA DI CASTELVETRO” designation of origin. Ministerial
Decree of 20 November 2018 (Official Gazette No. 291 of 15 December 2018) confirmed the
mandate assignment to the Consorzio Tutela del Lambrusco di Modena to perform the functions
of protection, promotion, enhancement, consumer information and general care of the designation
according to Article 14 of the Law No. 526 of 21 December 1999 (Official Gazette No. 13 of
January 18, 2000, Ordinary Supplement No. 15)
The Consortium is member of “FEDERDOC”, the “Confederazione Nazionale dei Consorzi
Volontari per la Tutela delle Denominazioni dei Vini Italiani” (National Confederation of Voluntary
Consortia for the Protection of the Designations of Italian Wines).
Consortium’s duties
The principal and essential objects of the Consortium are to:
1) work for members on the protection, promotion and enhancement of, on consumer awareness
about and, in general, in the interests of the Protected Designation of Origin (DOP) wines
referred to in art. 1 of this Statute, hereinafter referred to as Designations, as well as to carry
out supervisory activities, especially with regard to their commercialisation, in collaboration
with the Central Inspectorate of Quality Protection and Fraud Repression and in cooperation
with the Region.
2) propose new production regulations and changes to the Designations, presenting applications
to the competent bodies at national and European level;
3) propose new regulations, provide consultancy in relation to the product concerned and
collaborate on the implementation of Decree 61/2010;
4) provide technical support, proposals, studies and macroeconomic-trend assessments of the
Designations, as well as all other activities intended to build awareness about and enhance
the product and its image;
5) carry out presentations, servings by the glass and tastings of the wines referred to in art. 1,
not least by organising and attending fairs, exhibitions, conferences and all types of event,
both public and private, and by organising and managing indoor and outside tastings at
premises belonging to the Consortium, third parties, wine merchants and other bodies;
6) establish and coordinate, as promoter and manager, activities and actions for the
enhancement of the district, the rural area and the cultural, wine tourism and gastronomic
destinations envisaged by the relevant legislation;
7) when presenting the image of the wines referred to in art. 1, facilitate synergies with other
public and private parties that promote typical products or the territory concerned;
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8) in accordance with instructions from the Ministry of Agricultural, Food and Forestry Policies,
collaborate in protecting and safeguarding the Designations from abuse, plagiarism, unfair
competition, counterfeiting, improper use of the protected designations and, in all cases,
conduct forbidden by the regulations, appearing as a civil plaintiff in criminal proceedings and
taking all appropriate civil, criminal and administrative action;
9) collaborate with the Region, the Chamber of Commerce and other public Bodies in the
performance of their activities and the implementation of activities and projects involving the
wine production sector;
10) provide training and technical assistance to producers in the various phases of interest to the
wine production sector, including the supply of general services regarding use of the
Designations;
11) establish offices responsible for maintaining relations with third parties regarding activities
carried out in the name and on behalf of the Members;
12) collaborate with bodies representing various Designations, whether broadly or on a more
restricted basis, drawing on their administrative and technical organisations;
13) collaborate with Consortia for the protection of other Designations that are active, in whole or
in part, in the territory concerned;
14) join other organisations and associations of Consortia for the protection of Designations with
similar or related coordination and support objectives, entrusting or delegating certain
Consortium functions and duties to them;
15) allow other Consortia to use the administrative organisation of the Consortium, subject to
agreement on the nature of the services and the reimbursement of expenses, while ensuring
full autonomy in all cases;
16) adopt and use Consortium trademarks for the benefit of Members;
17) enhance the production capacity of Members;
18) seek ways to limit the use of pesticides and other factors of production that may be hazardous
for the environment or health, in order to guarantee product quality and safeguard both the
soil and the waters;
19) promote integrated production and other methods of cultivation that respect the environment;
20) participate in EU, governmental and provincial calls for applications for grants and economic
support for achieving the objects of the Consortium, accepting the consequent commitments
and obligations, including those towards other bodies.
Subject to authorisation from the Ministry of Agricultural, Food and Forestry Policies, the
Consortium may also carry out the following functions:
•
•

•
•
•
•

protecting, promoting and enhancing the Designations, building consumer awareness and
acting in the interests of the Designations;
defining, in consultation with the trade representatives of the Designations concerned, and
implementing supply policies intended to safeguard and protect the quality of the DOP
products referred to in art. 1, and contribute to the improved coordination of the market launch
of protected Designations, as well as to define plans for the improvement of product quality;
organising and coordinating the activities of the categories involved in producing and
commercialising the Designation;
taking all forms of legal and administrative action to protect and safeguard the Designations
and protect the interests and rights of their producers;
taking action to protect, safeguard and supervise the Designations, especially during the
commercialisation phase;
adding a logo to the production specifications and using it as a distinctive sign for production
in accordance with those rules, pursuant to art. 17, para. 7, of Decree 61/2010.

The Consortium may also carry out all the duties and functions assigned to it under European,
national, regional and provincial regulations.
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RECOGNITION UNDER NATIONAL and EU LAWS
•
•
•

•

“LAMBRUSCO GRASPAROSSA DI CASTELVETRO” was acknowledged by the Italian
Government on 1 May 1970 through Decree of the President of the Republic (Official Gazette
No. 203 of 12 August 1970).
LAMBRUSCO GRASPAROSSA DI CASTELVETRO wine was recorded on 18 September
1973 in the EU List of Quality Wines Produced in Specified Regions of the Community
published under Article 3 (2) of Regulation (EEC) No. 2247/73.
LAMBRUSCO GRASPAROSSA DI CASTELVETRO designation is fully protected in
accordance with art. 103 of Regulation (EU) No 1308/2013 of the European Parliament and of
the Council of 17 December 2013 establishing a common organisation of the markets in
agricultural products and repealing Council Regulations (EEC) No 922/72, (EEC) No 234/79,
(EC) No 1037/2001 and (EC) No 1234/2007
The Protected Designation of Origin “LAMBRUSCO GRASPAROSSA DI CASTELVETRO” is
exclusively reserved for "wine" classified under Class 33 of the Nice Classification and is also
protected under No. 1008 dated 2 July 2015 under the International Systems of Appellations
of Origin (Lisbon Agreement) .
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General Information
What is a Geographical Indication?
 It is an indication,
 It is used to identify agricultural, natural, or manufactured goods originating in the said area,
 It originates from a definite territory in India,
 It should have a special quality or characteristics unique to the geographical indication.
Examples of possible Geographical Indications in India:
Some of the examples of Geographical Indications in India include Basmati Rice, Darjeeling Tea,
Kancheepuram silk saree, Alphonso Mango, Nagpur Orange, Kolhapuri Chappal, Bikaneri Bhujia etc.
What are the bebefits of registration of Geographical Indications?
 It confers legal protection to Geographical Indications in India,
 It prevents unauthorized use of a registered Geographical Indication by others.
 It boosts exports of Indian Geographical indications by providing legal Protection.
 It promotes economic Prosperity of Producers.
 It enables seeking legal protection in other WTO member countries.
Who can apply for the registration of a Geographical Indication?
Any association of persons, producers, organization or authority established by or under the law can apply.
The applicant must represent the interest of the producers.
The application should be in writing in the prescribed form.
The application should be addressed to the Registrar of Geographical Indications along with prescribed fee.
Who is the Registered Proprietor of a Geographical Indication?
Any association of persons, producers, organization or authority established by or under the law can be a
registered proprietor. There name should be entered in the Register of Geographical Indications as
registered proprietor for the Geographical Indication applied for.
Who is an authorized user?
A producer of goods can apply for registration as an authorized user, with respect to a registered
Geographical Indication. He should apply in writing in the prescribed form alongwith prescribed fee.
Who is a producer in relation to a Geographical Indication?
A producer is a person dealing with three categories of goods
 Agricultural Goods including the production, processing, trading or dealing.
 Natural Goods including exploiting, trading or dealing.
 Handicrafts or industrial goods including making, manufacturing, trading or dealing.
Is registration of a Geographical Indication compulsory?
While registration of Geographical indication is not compulsory, it offers better legal protection for action for
infringement.
What are the advantages of registering?
 Registration affords better legal protection to facilitate an action for infringement.
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The registered proprietor and authorized users can initiate infringement actions.
The authorized users can exercise right to use the Geographical indication.

Who can use the registered Geographical Indication?
Only an authorized user has the exclusive rights to use the Geographical indication in relation to goods in
respect of which it is registered.
How long is the registration of Geographical Indication valid? Can it be renewed?
The registration of a Geographical Indication is for a period of ten years.
Yes, renewal is possible for further periods of 10 years each.
If a registered Geographical Indications is not renewed, it is liable to be removed from the register.
When a Registered Geographical Indication is said to be infringed?
 When unauthorized use indicates or suggests that such goods originate in a geographical area
other than the true place of origin of such goods in a manner which misleads the public as to their
geographical origins.
 When use of Geographical Indication results in unfair competition including passing off in respect
of registered Geographical indication.
 When the use of another Geographical Indication results in a false representation to the public that
goods originate in a territory in respect of which a Geographical Indication relates.
Who can initiate an infringement action?
The registered proprietor or authorized users of a registered Geographical indication can initiate an
infringement action.
Can a registered Geographical Indication be assigned, transmitted etc?
No, A Geographical Indication is a public property belonging to the producers of the concerned goods. It
shall not be the subject matter of assignment, transmission, licensing, pledge, mortgage or such other
agreement. However, when an authorized user dies, his right devolves on his successor in title.
Can a registered Geographical Indication or authorized user be removed from the register?
Yes, The Appellate Board or the Registrar of Geographical Indication has the power to remove the
Geographical Indication or authorized user from the register. The aggrieved person can file an appeal
within three months from the date of communication of the order.
How a Geographical Indication differs from a trade mark?
A trade mark is a sign which is used in the course of trade and it distinguishes good or services of one
enterprise from those of other enterprises. Whereas a Geographical Indication is used to identify goods
having special Characteristics originating from a definite geographical territory.
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THE REGISTRATION PROCESS
In December 1999, Parliament passed the Geographical Indications of Goods (Registration and Protection)
Act 1999. This Act seeks to provide for the registration and protection of Geographical Indications relating
to goods in India. This Act is administered by the Controller General of Patents, Designs and Trade Marks,
who is the Registrar of Geographical Indications. The Geographical Indications Registry is located at
Chennai.
The Registrar of Geographical Indication is divided into two parts. Part ’A’ consists of particulars relating to
registered Geographical indications and Part ‘B’ consists of particulars of the registered authorized users.
The registration process is similar to both for registration of geographical indication and an authorized user
which is illustrated below:

Filing an Application

Examination

Opportunity
for Hearing

Objection

Refused

Acceptance

Advertisement of
Application in GI Journal

Allowed or
refused

Opposition,
If any

Appeal to
IPAB

Application
allowed
Entry in GI Register

Particulars of Registered GI entered in
Part A of the Register
Particulars of Registered AU GI entered in
Part B of the Register

Registration Certificate
issued
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